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BEFORETHE HON'BLENATIONALGREEN TRIBUNAL, CEHTRAL

ZONALBENCH.BHOPALJM.P.)

Copalgutjar

ORIGINAL, APPLICATION NO.18€t/2023

Veeus

COMPLIANCE/ACTION TAKEN REPORT OF THE DIRECTION

GIVEN BY THE HON'BLE TRIBUNAL YIDE ORDEB OATED

24.64.2024 ON BEHALF OF RAJASTHAN STATE POLLUTION

CONTORTBOARD.

MAY ITPLEASE YOURHONOUR:

Thehumble respondent (Rajasthan State Pollution Control Board) is most

humbly submitted tfus CompliancesAction Taken Repott as per direction given by

the Hon'bieTribunal vide Order dated 24.04.2024

CONTEXTO£ SUBMISSION OF ACTIONTAKEN REPORT

1. Sh. Gopal Gujar had earlier fileda petition withHon"bIe NGT Principal Bench

of Delhi, with OA No 20/202.5, which was heard forthe matter relating to the

allegations thatthere are several industries in Industrial Area operated by RIICO

II pp here coppersrrop is being burnt during rdght emanating pnisorious gases

j p!g Reu g serious health hazards and damaging envirorunent and also causing air

rther, Joint Committee formed by Hon'b1e NGT irt this matter had submitted

Its report with following conclusions: -

one unit is ppcr‹ifiue within theRIICO lndusWiaIArea, inthenome r Si:yle of

›TARYpoauc
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, CENTRAL 

ZONAL BENCH, BHOPAL (M.P.) 

ORIGINAL APPLICATION NO. 186/2023 

Gopal gurjar ...Applicant 

Versus 

State of Rajasthan & Ors. ...Respondents 

COMPLIANCE/ACTION TAKEN REPORT OF THE DIRECTION 

GIVEN BY THE HON'BLE TRIBUNAL VIDE ORDER DATED 

24.042024 ON BEHALF OF RAJASTHAN STATE POLLUTION 

CONTORL BOARD. 

MAY IT PLEASE YOUR HONOUR: 

The humble respondent (Rajasthan State Pollution Control Board) is most 

humbly submitted this Compliance/ Action Taken Report as per direction given by 

the Hon’ble Tribunal vide Order dated 24.04.2024 

CONTEXT OF SUBMISSION OF ACTION TAKEN REPORT 

1. Sh. Gopal Gurjar had earlier filed a petition withHon'ble NGT Principal Bench 

of Delhi, with OA No 20/2023, which was heard for the matter relating to the 

allegations thatthere are several industries in Industrial Area operated by RIICO 

here copper scrap is being burnt during night emanating poisonous gases 

its report with following conclusions: - 

a. As per inspection of the joint committee, it has been concluded that there is only 

one unit is operative within the RIICO Industrial Area, in the name & Style of 

I ‘fl;fi 
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grtioitizs refuted No copper scrap prOctssin8•

adequate poJlution tontrol rnesstircs file/ mr colltction hood, stsck equipped

north neater ncnibber and ETP for treatment ofscnibbtd max temeter, cm

c. In order to aacMaifi ttfie efficimcles of iffstalled pollution control measles,

fi.

»oT•n¥

stock monitoring of the stack has also been cvvied out by tfir state board

underprescribed firriit.

Timber, rest o/ theunits locoted in the RIICO werea lsoinspetted by the joint

coinyni ttec and it mas observed tbet mcct of the until are of tnicm eculcand

treated as non-polluting and are crumpled/rom consent of Ihe StateBoard.

e. Fen› industries which arecoz'ered under redcvteg nj and oronffe cv tegorf, whith

thoughfoiinJ oper:e tire, bitt not ob totried yriorpennission from thcS tateB orrd,

zefeuonr sections ofA ira/td WaterActs.

FiirfJirmiprr, shpw causenotices for intended imposition of fri ironmentsI

CompensaI ionhevr.a lso b ecu issued fo theec iin i t.s, u hy lime not obt«tried prior

permission /roin State Baa rd

g. A llegations lihy serer«I industriesa re burning copyer does not hold true as then•

is only one tintI u›hich is processing ropper scriipa n d that too by adopting

adequztte pollution contraI me.aspires.

Concerned debar men Isfor regtilvting othernoi ts which tnay cause airpo IIiition

d u'ater ppffufit›rio nd a re operatime wi tha ut prior permission /roinS taie

o ware already initie ted actions against the dcfauJteru n its like importtion

o ironmf talcotnpcnsationRttd initia ting legal proceedings etc.

n'ble NGT vide its order dated 20.02.2iJ'24, has further instructed Rajasthan

Pollution Control Board: -

”ta tp be necessBry BEtiott50 ttd diSpOSñ the notice5 offer giving gn ppportuniy

of herring to the respondtnts, in case of violution, cv lciiJate the environ incht
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M/s DK Metals & Alloys, G-158, RIICO Bidasar, Churu, which is engaged in 

activities related to copper scrap processing. 

b. During the course of visit, joint committee observed that the unit has provided, 

adequate pollution control measures like fume collection hood, stack equipped 

with water scrubber and ETP for treatment of scrubbed waste water, etc. 

c. In order to ascertain the efficiencies of installed pollution control measures, 

stack monitoring of the stack has also been carried out by the state board 

laboratory and as per the results of the stack, particulate matters were found 

under prescribed limit. 

d. Further, rest of the units located in the RIICO were also inspected by the joint 

committee and it was observed that most of the units are of micro scale and 

engaged in peanut processing, which are covered under white category, and 

treated as non-polluting and are exempted from consent of the State Board. 

e. Few industries which are covered under red category and orange category, which 

though found operative, but not obtained prior permission from the State Board, 

have been issued show cause notice for intended closure directions under the 

relevant sections of Air and Water Acts. 

f. Furthermore, show cause notices for intended imposition of Emvironmental 

Compensation have also been issued to these units, who have not obtained prior 

permission from State Board 

g Allegations like several industries are burning copper does not hold true as there 

is only one unit which is processing copper scrap and that too by adopting 

adequate pollution control measures. 

h. Concerned departments for regulating other units which may cause air pollution 

ROV AR water pollution and are operative without prior permission from State 

P. C. BARWAR 

JHUNSHUNU 
Reg. No.3257 

xp. Date 

have already initiated actions against the defaulter units like imposition 

ironmental compensation and initiating legal proceedings etc. 

o in'ble NGT vide its order dated 20.02.2024, has further instructed Rajasthan 

LOF 
=" Pollution Control Board: - 

“to take necessary actions and dispose the notices after giving an opportunity 
of hearing to the respondents, in case of violation, calculate the environment 

ATILSTED 7 20 Aot 
oo ke < 
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compensation and realize it according tc taut and to subinit,fñrthrracttnn tak•n

frppri u›itJiin threr tt'eeks.‘

4. Acticn aken report of the aforesaid order of theHon'ble NGT was submitted by

the State 8oaxd with foflow'ing conclusions- -

As alleged in the wzfit petifio» re$'«rdfng pollution due to rapper Screy bumittg

I RIICO B!”d ^a*, Wfin$ niglfit emanating poisonous gases causing serious

been concluded during prnioiisfy sii6»iitfed Join inspection report, that off

orfe unit isopezotiwe cuitftirz the R}7CO Iri#r ¥friol Jreo, ix ltte nomeS tn/fe a(

Ws DK Meta1s fr Allov•, G-158, RJICO Bidas«r, Churn, which isengaged in

pctiz/ities related to copper sr zp processing.

Oizring the courfie of uisit, joint comm)ttee observed trot the uxit lfas pzoz'i/fed,

adequate pollution control measures lifi:e fuse collection yood, stock equipped

'ith 'a terscnibbera nd KTP for treatment af scrutit'ed waste u:aWr etc.

In order to ascertain tfiie e//iciencies of installed potliition control meesf‹res,

lvboratonjand aspentherrsrzfIs of Attr.s tack trion Storing, particiilate inc tters

were/outid «nderprrscribcd rimif.

In protonsIy filed joint inspection report, it u'os highlighted theI, therr are to"

yinits which areliobte to ab lain consent to operatefrom State Board ondozs in

pperation without prior permission /rom State Board, fa whom stiow couse

nof-ices /rtx in tmded ctost/re directinna weye issed slide state boards letter dated

UI.03.2024.

oonffrtuo rio›i tp this Hon'ble NCT, ui4e its ozdcx dated 20.02.2024 yes

”r md {tpjestffon Sta te: Pollution Control Boord to dispose the fifio w cgupe

’ esissued after gin ingariopportunity of being her rd to the defaulter units.

per directions of Hon'ble Nsr, »‹ioaii o« ins»zd fp pll the IN defaulter

white directing them to apply for consetif ip estabfisJppenite and tp adapt
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compensation and realize it according to law and to submit further action taken 

report within three weeks. 

4. Action taken report of the aforesaid order of the Hon'ble NGT was submitted by 

the State Board with following conclusions: - 

> As alleged in the writ petition regarding pollution due to copper scrap burning 

at RIICO Bidasar, during night emanating poisonous gases causing serious 

health hazards and damaging environment and also causing air pollution, it has 

been concluded during previously submitted join inspection report, that only 

one unit is operative within the RIICO Industrial Area, in the name & Style of 

M/s DK Metals & Alloys, G-158, RIICO Bidasar, Churu, which is engaged in 

activities related to copper scrap processing. 

> During the course of visit, joint committee observed that the unit has provided, 

adequate pollution control measures like fume collection hood, stack equipped 

with water scrubber and ETP for treatment of scrubbed waste water etc. 

> In order to ascertain the efficiencies of installed pollution control measures, 

stack monitoring of the stack has also been carried out by the state board 

laboratory and as per the results of the stack monitoring, particulate matters 

were found under prescribed limit. 

> In previously filed joint inspection report, it was highlighted that, there are 15 

units which are liable to obtain consent to operate from State Board and are in 

operation without prior permission from State Board, to whom show cause 

notices for intended closure directions were issued vide state boards letter dated 

01.02.2024. 

continuation to this Hon'ble NGT, vide its order dated 20.02.2024 has 

ed Rajasthan State Pollution Control Board to dispose the show cause 

ices issued after giving an opportunity of being heard to the defaulter units. 

per directions of Hon'ble NGT, and OBH was issued to all the 15 defaulter 

units, directing them to apply for consent to establish/operate and to adopt 

pollution control measures, 

[ spssse 
PHOOL cm(mgzzmw < _ 

NOTARY PUBLIC, JHUNJHUNU flmfi 
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p Out zf 25 ¡dent¡yIed unris o9 unib ßapc ct›pered under conscttt iceclieafswi

compfcte/y 4iemontfed p7of4 ord macffinezy.

4 fi4 Units h‹ive seither applird for content ner adopted odr¢uoir poffutinn

anä seized plant uzid machinery of fiese ß4 unit. r»rifier, efectric zonxertiotis /

these P4 units have been disrorinerted by Jodhpur Vidyat Yifmn 2\figam Limited,

Bidesar, Chuni incompliance of etotitrr direcfions isSxeA

& A7S¢t, ynoin c¢znrezrfiox c•f f1e tWir pczi8ion rÄBt set'eF47 induG2ric4 ehe bismirsg

copper doesxot hold tz¥zc as here is only one uszit zohich is processing copper

scrzzp and tyat too tnf adopting adequate pa tlution controlmeefiaze'c

5. Taking into consideration to the aforesaid action taken report placed on record,

Hon'ble NGT vide order dated 24.04.2024, has passed following order: -

, •S tate T•CB is directed tofinalizi the notices i»utd tothers»pondents und further

to idanti/y theniolotiori/pr rkg psst uctiai£ies med to proceed forrealization of

enn ironmerital compcnsotion according to mies. Further actian taken rrpon be,fifrd

uni thin three tueeks.

6. As directed by Hon'ble NGT, action taken report of aforesaid order is as under: -

2. ACTIONTAKENREPORTOF THE ORDERDATED M.04.2024

1. That, as per directions issued by the Hnn'ble NGT, past violations and period of

violations of the defaulter units were idenfified by the State Board and on the

is of calculated perind of violation, show cause notices for intended

JptjtgjH {) ositiori of environmental compensation including the amount @

p ness He. *157 p

txp. e nsited were iseued to the 24 defaulter units vide this office letter(s) dated

Vppw -gyp .04.2024 {enclosed as Annexure- R-1).

1 That, out of the previously identified IS defaulter units, one unit in the name of

M/s SK Engineering Go, RI[CO Bidasar has submitted that they have already

PHOOL tIAND BAR R

NOTARYP U*JLJC, JHUNJHUNU
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» Out of 15 identified units 09 units have covered under consent mechanism 

(either applied and obtained consent from board or application is under 

consideration). 

» 02 units have declared that they have stopped the operation permanently and 

completely dismantled plant and machinery. 

> 04 units have neither applied for consent nor adopted adequate pollution 

control measures. State Board has issued closure directions to these 04 units 

and seized plant and machinery of these 04 units. Further, electric connections of 

these 04 units have been disconnected by Jodhpur Vidyut Vitran Nigam Limited, 

Bidasar, Churu in compliance of closure directions issued. 

> Also, main contention of the writ petition that several industries are burning 

copper does not hold true as there is only one unit which is processing copper 

scrap and that too by adopting adequate pollution control measures. 

5. Taking into consideration to the aforesaid action taken report placed on record, 

Hon'ble NGT vide order dated 24.04.2024, has passed following order: - 

, “State PCB is directed to finalize the notices issued to the respondents and further 

to identify the violation for the past activities and to proceed for realization of 

environmental compensation according to rules. Further action taken report be filed 

within three weeks. 

6. As directed by Hon'ble NGT, action taken report of aforesaid order is as under: - 

2. ACTION TAKEN REPORT OF THE ORDER DATED 24.04.2024 

1. That, as per directions issued by the Hon'ble NGT, past violations and period of 

violations of the defaulter units were identified by the State Board and on the 

is of calculated period of violation, show cause notices for intended 

JHUNSHUNY 
Reg. Mo, 2257 

osition of environmental compensation including the amount to be 

Sosited were issued to the 14 defaulter units vide this office letter(s) dated 

042024 (enclosed as Annexure- R-1). 

2. That, out of the previously identified 15 defaulter units, one unit in the name of 

M/s SK Engineering Co, RIICO Bidasar has submitted that they have already 

pHooL (ARD B ARwAR 
(fi@fi@ . NOTARY PUSILIC, JHUNJHUNU 

RSy RAJASTHAN (INDIA)
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obtained acknowledgment under green category prior to the identification, facts

of the reply of the unit were scrutinized and it was observed that the contents of

the reply of the nuits holds true, as such show cause notice for intended

imposition ofEC was not issued to this unit.

3. That, as per the show cause notices issued to the units total amount calculated

for the past violations was calculated aa Rs 21,85,40s- for 14 units as per the

State Braardü guidelines issued for calculaöon imposition of envirortmental

compensaÔon.

4. That, all of thèse 14 nuits to whom show cause notices were issued for

imposition of EC, have admitted the past violations and deposited the amount

as imposcd on them vide different letters. Of the total imposed amount ofRs

21,85,400/-, complete amount has been realized by the State Board nom 14

defaulfer nuits.
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obtained acknowledgment under green category prior to the identification, facts 

of the reply of the unit were scrutinized and it was observed that the contents of 

the reply of the units holds true, as such show cause notice for intended 

imposition of EC was not issued to this unit. 

3. That, as per the show cause notices issued to the units total amount calculated 

for the past violations was calculated as Rs 21,85,400/- for 14 units as per the 

State Boards guidelines issued for calculation imposition of environmental 

compensation. 

4. That, all of these 14 units to whom show cause notices were issued for 

imposition of EC, have admitted the past violations and deposited the amount 

as imposed on them vide different letters. Of the total imposed amount of Rs 

21,85,400/-, complete amount has been realized by the State Board from 14 

defaulter units. 
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5. A summary of these defaulte industies including detals of depesition of EC is as under: - 
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CONCLUSIONS

1. That as alleged in the writ petition regarding pollution due to

copper scrap burning at RIICO Bidasar, during night emanating

poisonous gases causing serious hazards and damaging

enviror menr and also causing airpollution, it has been concluded

during previously submiHed join inspection report, that there is np_jy

one unit is operative within the RIICO Indusoial Area, in the

same $rS'ty1e of DK Metals& Alloys. G-158. RtICO Bidasar.

Churn, which is engaged in activities related to copper scrap

processing.

2. That, during thecourse of viait, joint committee observed that the

unit has provided, adequate pollution control measures like fume

collection hc›od, stack equi d with water scrubber and ETP for

treatmenta/ scmbbed waste water etc.

3. That, in order to ascertain the efficiencies of installed pollution

control measures, stack monitoring of thestack has also been carried

out b/ tree state board iab‹›raiory and as per the results of the stack

monitoring, particulate matters were found under prescribed limit.

4- That, total 14 Units were identified as defaulter units and all these

urtits have now brought under consul mechanism of the Board.

lso, environmental compensation has been imposed nn these 14

fOr an amount cif Rs 21,85,400/ -. AI1 the defaulter units have

ttd ited the imposed crivifpnmentalcompensation,
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CONCLUSIONS 

1. That, as alleged in the writ petition regarding pollution due to 

copper scrap burning at RICO Bidasar, during night emanating 

poisonous gases causing serious health hazards and damaging 

environment and also causing air pollution, it has been concluded 

during previously submitted join inspection report, that there is only 

one unit is operative within the RIICO Industrial Area, in the 

name & Style of M/s DK Metals & Alloys, G-158, RIICO Bidasar, 

Chury, which is engaged in activities related to copper scrap 

processing. 

2. That, during the course of Visit, joint committee observed that the 

unit has provided, adequate pollution control measures like fume 

collection hood, stack equipped with water scrubber and ETP for 

treatment of scrubbed waste water etc. 

3. That, in order to ascertain the efficiencies of installed pollution 

control measures, stack monitoring of the stack has also been carried 

out by the state board laboratory and as per the results of the stack 

monitoring, particulate matters were found under prescribed limit. 

4. That, total 14 Units were identified as defaulter units and all these 

units have now brought under consent mechanism of the Board. 

Iso, environmental compensation has been imposed on these 14 

for an amount of Rs 21,85,400/-. All the defaulter units have 

ited the imposed environmental compensation. 
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PRAYER

Page l1of*2

In view of the above, it is submitted that the Compliance/ Action Taken

Report on behalf of Rajasthan State Pollution Control Board may kindly be

taken on woxd.

Sudheer Tadav

RO, RSPCB,J hunjhunti

Through hisCounsel:

(Axvind Sorti)

Advocate
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PRAYER 

In view of the above, it is submitted that the Compliance/Action Taken 

Report on behalf of Rajasthan State Pollution Control Board may kindly be | 

taken on record. 
- 

g Z e 
Sudheer Yad: ol o e et S P 

Through his Counsel: 

(Arvind Soni) 
Advocate 
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BCFORETHE HON'BLENATIONALGREBNTRIBUNAL,CENTRAL

ZONAL BENCH, BHOPAL (M.P.)

ORIGI2'4AL APPLICATION NO. l8§/2023

Gopal gujar

State of Ritjastiun fz Ore,

AFmDAVlT

L Sudheer Yadav, S/oJR Yadav, Aged about 41 years, p.egionaI Officer, Rajas6ian

Stale Pollution Conbol Board, Jhunihuntt, Rajasthan, do hereby solemnly affirm on

oath as under:

1. ThatI am the R.egional Offtmr fpr Rajasthan State Pollution Control

Board, JhttRJftUnit ated fully conversant with the facts of the case and

hence competent toswear on this Affidavit.

2. That the contents of the ComplianceJ Action Taken Report has been

drafted on my instructions and the same aretrue and correct to the best of

my knowledge and belief and no material fact has been concealed or

are true and correct to the best of ray knowledge and belief and no material fact

Signed and verified or 13thJuly, 2024 atJhunjlunu (Rajasthan)

DEPONENT
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, CENTRAL 

ZONAL BENCH, BHOPAL (M.P.) 

ORIGINAL APPLICATION NO. 186/2023 

Gopal gurjar ....Applicant 

Versus 

State of Rajasthan & Ors. ...Respondents 

AFFIDAVIT 

1, Sudheer Yadav, S/0 J R Yadav, Aged about 41 years, Regional Officer, Rajasthan 

State Pollution Control Board, Jhunjhunu, Rajasthan, do hereby solemnly affirm on 

oath as under: 

1. That I am the Regional Officer for Rajasthan State Pollution Control 

Board, Jhunjhunu and fully conversant with the facts of the case and 

hence competent to swear on this Affidavit. 

2. That the contents of the Compliance/Action Taken Report has been 

drafted on my instructions and the same are true and correct to the best of 

my knowledge and belief and no material fact has been concealed or 

suppressed. 

VERIFICATION R 

1, the above named Deponent do hereby verify that the contents of the Affidavit 

are true and correct to the best of my knowledge and belief and no material fact 

has been concealed. 
&1 ME 

Signed and verified on 13th July, 2024 at Jhunjhunu (Rajasthan) 

WA NG SR SEFURE R (A - - = 

rooccrd K. 7 it w 
WOTARY PUBLIC, JHUNJHUNY : 

RAJASTHAN [INDIA) T T R A 



REGIONALOFFICE

RAJASTHAN 6TATE POLLUTION CONTROLBOARD,JHUNJHUHU I
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No. RPCB/RO JJN/ " / U /1

M/s Slui Mahalaxmi Steel Udhyog,

G-1-13 RIICO Bidasar, Churn

Sub: Showcause notice forintended directions for depositing of Erivimnznental Cempenaatiori

under Section 31A of the Air (Prex'ention and Control of PollutionJ Act, 1981& Section33A of the

Water (Prevention and Contrnl of Pollution) Act, 1974 iit compliance of orders of the Hon'ble

Supreme Court inWrit Petition Civil No. 375/2012 Paryavaraii Suraksha Samiti ; nnr, Vs Unipn

of India & Others and the Hon'b1e National Green Tribunal in Original Application No.

60G/2018- Compliance ofMunicipal Solid Waste management Rules, 2016.

Ref: - Hon'b1e NGT order dated Z4.04.2024

And where theAix(Prevention and Cuntrol of Po!lution) Act, 1981 6: Water (Prevention and

Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act) have cozne into force

in ; oIe of the country, w.e.f.2 6/05/1981R 23,806/1974

2. And where theAirAtSlater Acts h‹ave been enacted to provide forthe prevention, control and

abatement ofair& water pollution anal for maintaining and restoring the who]esoneness ofair&

water.

3. .And whereas kerP 8 * in view theRajaslart State Pollution Control Board (hereinafter called

as the” Board”) has been conferred power totake such steps as are deemed necessary for the

prevention control ‹k abatement ofairñ water pollution.

4. And whereas, under theprovision of Sec lion 22 of the Air Act & 23 of the water acl, no person

shall without previnus conseiit of the State Board, establish or operate any industrial

plant/activity w'hich is likely to cause airZcw atcw pollution in enNronment.

3. And whereas, under theprovision of Section 21 of the Air Act dr 23 of the water act, no person

discharge or cause or permit tobe discharge/emis.:ion nf any air and/ • ater pollutant in excess

to fhe standards laid down bytheState Board.

6. Arid whereas, you are operating the unit/establishment/ entity (hereinafter referred to as the

industry} in the name ofMrsShri Mahalazmi lteet Udhyog, whktt is engaged inoperating avt

industrial plant /operation /process at G-1-43 RtICO Bidasar, Churn and during die proceee

the industry discharges air4z/or water pollutants.

srwi 4/f*9d 9't, H*f°i n«, @. 01 M —II 4td( dt€ÜfÜw gf!, XTwiwJin — ssztAI1

CP-01/!XJ, ßaj komplex, Plret Roor, Rfi1CO Phase-1\Jhunjhunu(Rajaarhan)-33d00t

[Frower-R1 | 

R:aguo—-lB 

& Frafan 
REGIONAL OFFICE 

RAJASTHAN STATE POLLUTION CONTROL BOARD, JHUNJHUNU | 
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L?a/ ~4e 
No.RPCB/ROJIN/ Géa-  / 35T, 3(,‘7 Date: .z?/ow/h’u, 
M/s Shri Mahalaxmi Steel Udhyog, 

G-1-13 RIICO Bidasar , Churu 

Sub:  Show cause notice for intended directions for depositing of Environmental Compensation 
under Section 31A of the Air (Prevention and Control of Pollution) Act, 19816 Section 33A of the 
Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble 
Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union 
of India & Others and the Hon'ble National Green Tribunal in Original Application No. 
606/2018- Compliance of Municipal Solid Waste Management Rules, 2016. 

Ref: - Hon'ble NGT order dated 24.04.2024 
1. And where the Air (Prevention and Control of Pollution) Act, 1981 & Water (Prevention and 

Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”) have come into force 
in whole of the country, w.e.f. 16/05/1981 & 23/06/1974. 

2. And where the Air & Water Acts have been enacted to provide for the prevention, control and 
abatement of air & water pollution and for maintaining and restoring the wholesomeness of air& 
water. 

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called 
as the” Board”) has been conferred power to take such steps as are deemed necessary for the 
prevention control & abatement of air & water pollution. 

4. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
shall without previous consent of the State Board, establish or operate any industrial 
plant/activity which is likely to cause air & water pollution in environment. 

5. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
discharge or cause or permit to be discharge/ emission of any air and/or water pollutant in excess 
to the standards laid down by the State Board. 

6. And whereas, you are operating the unit/establishment/ entity (hereinafter referred to as the 
industry) in the name of M/s Shri Mahalaxmi Steel Udhyog, which is engaged in operating an 
industrial plant /operation /process at G-1-13 RIICO Bidasar , Churu and during the process 
the industry discharges air &/or water pollutants. 

T e, wow T, WA 01/00 DoiI| it hedfre A, g, o — 333001 
CP-01/%0, Raj Complex, First Floor, RIICO Phase-IL,Jhunjhunu(Rajasthan)-333001 
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8 And whereas unit was inspected by Lhe Board officiah on dated 29.01.204 A-/or 30.01.2024.

8 And whereas,ShowCause NoÓceofizitended c1osure dizecóons under provision of Secóon 3t(A)

oFAir Act and/orsection IVA of the water actmas issuedvidethis oftice 1etfez(g) dated 01.02.2024

for the seasons znenóoned therein.

9. And whezeas, the above obsezvaóons indicaŁe that the industry has failed to cornply with the

provisions of Air Act and various direcłion.s ot Lhe Hon'b1e Courts and Hon'ble National Green

Tribunal (NGT) and/ or by making dischargc of emissions has caused grave damage to the

environment which can be catrgorized as significantly huge wnth grave eonsequences on the

environment, public health and flora& łauna.

10. And whereas, theI Ion'ble Supreme Court in WriŁ Pełition Civil No. 373/20J2 Paiyavaran

Suraksha Samifi & Arlr. Vs Union of India & Others and the Hon'b1e NGT in Original

A pplication No. 606/2018Compliance ofhlunicipal Solid W astcManagement Rules, 2016 and in

several other cases has directed the Board to iiTipose Frtuir‹inmenŁal Compensation on ali the

individuals/ units/ industries/ mines/ instituuon ciitihcs etc. who are causing dainage to the

environment on theprinciple of 'PO I.I.LfT'ER PAYS’.

1 1. And whereas, Hon‘ble NGT inmatter of OA NO 18§/2023, GopalG i• Vs Sfate of Rnjasthan

& Ors v›de nrder dtd Z4.04.2024 has issued the directions ło żmpose EnviroRmentaJ

Compensation on thedefauller tiriits for their past violations and has directed the Board to

implernent łhe same forrestorafion of environmental damages caused tutheenvironment.

12.And whereas, theindustry Łs liable to pay damages i.e. Environmental Compensation on thebasis

of ’Polluter Pays Prmciple' as directecl by the Hon'ble Su prenie Courtand Hon‘ble NGT invarioos

orders.

13 And whereas, the environment compensation ’is issued for reported non-compliance of tntal S6

(i.e. fron 29.01.2Œ4 to Z2.03.2024) for the unit.

ł4. And n'hereas, the Board has estiinated the amount ofenvironmental compensahon tobe levied

pu the industry as Rs. t8000Qf- on the basis of ”POLLUTER PAYS PRINCIPLE”.

And whereas, the State Board inperformance ofits duöes under theActs, is competent toissue

any dJrecttorts undersecñon 3iA ofdteAir ACR nd/ or S3A of dw lYater Act in writing toand

person, officer or authority and stjch peison, officer or authority shall bc bound locomply with

such directions.

CP-0{/90, Itaj Cozriplex, Firet £łoor, RIICO Phaee-IŁ,Jhun]hunu(Ra|aethan)-33a

& Frafer 
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7. And whereas unit was inspected by the Board officials on dated 29.01.204 &/ or 30.01.2024. 

8. And whereas, Show Cause Notice of intended closure directions under provision of Section 31(A) 

of Air Actand/or section 33A of the water act was issued vide this office letter(s) dated 01.02.2024 

for the reasons mentioned therein. 

9. And whereas, the above observations indicate that the industry has failed to comply with the 

provisions of Air Act and various directions of the Hon'ble Courts and Hon'ble National Green 

Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage to the 

environment which can be categorized as significantly huge with grave consequences on the 

‘environment, public health and flora & fauna. 

10. And whereas, the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran 

Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT in Original 

Appficahm\. No. 606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in 

se've'r‘al other cases has directed the Board to impose Environmental Compensation on all the 

individuals/ units/ industries/ mines/ institution entities etc. who are causing damage to the 

environment on the principle of 'POLLUTER PAYS'. 

11. And whereas, Hon'ble NGT in matter of OA NO 186/2023, Gopal Gurjar Vs State of Rajasthan 

& Ors vide order dtd 24.04.2024 has issued the directions to impose Environmental 

Compensation on the defaulter units for their past violations and has directed the Board to 

implement the same for restoration of environmental damages caused to the environment. 

12. And whereas, the industry is liable to pay damages i.e. Environmental Compensation on the basis 

of 'Polluter Pays Principle' as directed by the Hon'ble Supreme Court and Hon'ble NGT in various 

orders. 

13. And whereas, the environment compensation is issued for reported non-compliance of total 56 

(i.e. from 29.01.2024 to 22.03.2024) for the unit. 

14. And whereas, the Board has estimated the amount of environmental compensation to be levied 

on the industry as Rs. 280000/ on the basis of “POLLUTER PAYS PRINCIPLE". 

15. And whereas, the State Board in performance of its duties under the Acts, is competent to issue 

any directions under section 31 A of the Air Actand/or 33 A of the Water Act in writing to any 

‘person, officer or authority and such person, officer or authority shall be bound to comply with 

such directions. 

T e, o e, 9. 01,/00 Boi-Il fat shefres e, g, o — 333001 
CP-01/90, Raj Complex, First Floor, RIICO Phase-II,Jhunjhunu(Rajasthan)-333001 
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Further, the State Board inexercise of the powers ccrnferred upon itunder31A oftheAir

Actand 33A oftheWater Actand forperformance offunctions undertheActs intends toimpose

envirorunentalcompensation against your industry as mentioned herein above.

In view oftheabove, this showcause r.otice is being issued as to why the environmental

compensation asabove may notbe imposed againstyour industry. In case, if you wish Insubmit

any objection/clarification to the above intended imposition of environmental compensation,

you may submit your reply along with theevidence based supporting documents inwriting/ in

persunby 15-05.2024, failing which theenvirorunentalcompensation asmentioned herein above

Shall be imposed without any further notice to ypu in the matter.

Copy to -

1. Master File, ESPCB,Jhunjhunu.

Sincerely,

SEE & Regional Officer

Re)#onWONicer

m , rm, II.It, o1 ,reo lh W W. mxoot — i

CP-01/9ti, Raj Cotrtplex, First moor,RIICO Phase-H,Jhimjliimu(Rnjesthan)-333Qoi

Poge No— 1§ 
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Further, the State Board in exercise of the powers conferred upon it under 31A of the Air 

Actand 33 A of the Water Actand for ‘performance of functions under the Acts intends to impose 

environmental compensation against your industry as mentioned herein above. 

In view of the above, this show cause rotice is being issued as to why the environmental 

compensation as above may not be imposed against your industry. In case, if you wish to submit 
any objection/dlarification to the above intended imposition of environmental compensation, 

you may submit your reply along with the evidence based supporting documents in writing/in 

person by 15.05.2024, failing which the environmental compensation as mentioned herein above 

shall be imposed without any further notice to you in the matter. 

Sincerely, 

flfip-k Dhanetwal) 
SEE & Regional Officer, 

Copy to - 

1. Master File, RSPCB, Jhunjhunu, 

Regional M 

T BT, wo e, WA 01,/00 D1l Y sl &7, g, oI — 333001 
CP-01/90, Raj Complex, First Floor, RIICO Phase-II,Jhunjhunu(Rajasthan)-333001 
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No.RFCB/ IOJJN/ Gen- /

M /s Karni KripaSandCitons,

F-S, RIICO Bidasar, Chum

Sub: Showcause notice for intended directions for depositing 0f Environmental Conipeùaatà9>

under Section 31A of the Air {Prevention and Control of Pollution) Act, 1981& Section 33A of the

Water (Prevention and Control of Pollution) Act, 197d in compliance of ordeca ot the Hon'ble

Supreme Court inWrit Petition Civil No. 375/2oi2 Paiyavaran Suraksha Samiti & Anr. Vs Union

of India & Others and the Hon'b1e National Green Tribunal ;n Original Application No.

606/2018- Compliance ofMunicipal Solid Waste Management Rules, 2016.

Ref: - Hon'ble NG1 order dated 2d.04.2024

1. And wh eve the Air (Prevention and Control of Pollution) Act, 1981& b'ater (Prevention and

Control of Pollu0on) Act, 1974 (hereinafter referred to as the “\Vater Act“) have come into force

in whole ofthecountry, w e f. 16/ 05/ 1961 ‹k23/06/19?4.

2. Arid where theAir& Water Acir have tietn enacted W provide terthe pmentmri, ccmtrot and

abate aentuf air6rwater pollution and fermamtainirtg and glaring thewholesomeness ofairik

3. And whereas keepmg this in view theRéjasthan State PolluöonConnol Board (hereiriafter called

as the” board“) has been conferred power totake such steps as are deemed necessary for the

prevention control& abatemenl ofair4rv*afer pollubcin.

4. And whereas, under theprovision of Secäon 21 oftheAirAch& 23 ofthewaier ace no person

shall without precious consent of the State 8oard, establish or opeiate r '••S*'

plant/activity which isljketÿ to cause airà water pollution in environolent.

5. And whereas, undei theprovision or Section 21 of the Air Act &- 23 of the water act, no person

discharge orcauseor permittobe d(Schar¿e/ einission of any airand/or water pol}utant ingxces

ioVie standards laid downd'ytheState Board.

6. And whereas, you are operating the unir/estzblishment/ entity (hereinafter refetred aqt q

iridustry) in the name of M/s Karni Kripa Sand Stone, which is engaged in operating an

industriel plant /operaôon /process at F-5, RIICO Bidasai, Churu pp g t ¢ ptpp the

ir duetry discharges air6r/or water ppllulants.

C°mp'•, Fire noor, Îtiico rh•••-ii,ih h•n ›ie }• thaw xci

No. RFCB/ROJIN/ Gen- /363 | 3(3 
M/ Kamni Kripa Sand Stone, 

Pogeno—te 

A Frfea 
RF.GIONA!: OFFICE L. N 

RAJASTHAN STATE POLLUTION CONTROL BOARD, JHUNJHUNU 
Em: 

www.environment.rajasthan.gov.in 

Date: ;3’0‘1/ 2oty 

FE-5, RIICO Bidasar , Churu 

Sub: Show cause notice for intended directions for depositing of Environmental Compensation 
under Section 31A of the Air (Prevention and Control of Pollution) Act, 1981& Section 33A of the 
Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble 
Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union 
of India & Others and the Hon'ble National Green Tribunal in Original Application No. 
606/2018- Compliance of Municipal Solid Waste Management Rules, 2016. 

Ref: - Hon'ble NGT order dated 24.04.2024 

L 

O BierdT, g T, 
CP-01/90, Raj Compl 

. And whereas, 

And where the Air (Prevention and Control of Pollution) Act, 1981 & Water (Prevention and 
Control of Pollution) Act, 1974 (hereinafter referred to as the 
in whole of the country, w.e£. 16/05/1981 & 23/06/1974. 
And where the Air & Water Acts have been enacted to provide for the prevention, 

“Water Act’) have come into force 

control and 
abatement of air & water pollution and for maintaining and restoring the wholesomeness of airé 
water. 

And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called 
2s the” Board”) has been conferred power to take such steps as are deemed necessary for the 
prevention control & abatement of air & water pollution. 
And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
shall without previous consent of the State Board, establish or operate any industrial 
plant/ activity which is likely to cause air & water pollution in environment. 

under the provision of Section 21 of the Air Act & 23 of the water act, no person discharge or cause or permit to be discharge/ emission of any air and /or water pollutant n excess 
to the standards laid down by the State Board. 
And whereas, you are operating the nil/establishment/ entity (hereinafter referred to as the industry) in the name of M/s Karni Kripa Sand Stone, which is engaged in operating an industrial plant /operation /process at .5, RIICO Bidasar , Churu and during the process the 
industry discharges air &/ or water pollutants. 

WA 01/90 Dol Y s &, G, IO — 333001 ex, First Floor, RIICO Phase-IT,Jhunjhunu(Rajasthan)-333001 
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An‹lwhereas unit was inspected by the Board officials on dated 29.Ot.204 &/or 30.01.2024.

And whereas, ShowCauseNotice ofinlended closure directions under provision of Section 31(A)

of Air Act and/orsection 33A of the water actv*'as issoed vide this office letter(s) dated 01.02.2024

for the reasons mentioned therein.

And whereas, the ubove observations indicate that the industry has failed to comply with the

provisions of Air Act arid various direction of the Hon'ble Courts and Hon'ble National Green

Tribunal (NGT) and/ ocby making discharge of emissions has caused grave damage tothe

environment which can be categorized as significantly huge with grave consequences on the

environment, public health and ftora& fauna.

And whereas, the Hon'b1e Supreme Courl in \Vrit Prtiti‹›n Civil to. 375/2012 Paryavaran

Suraksha Samiti & Anr. Vs Uninn of Irt‹lia ik Others and the Hon'ble NCT in Chiginal

Application No. 606/2018 Compliance ofMunicipal Solid Waste Management Rules, 2016 and in

several other cases has directed the Board to iinposc EnvironmeutaT Coaipensaöozi on all the

individuals/ units/ industrics/ mines/ iristitution cntities etc. who are causing dantage to the

environment on theprmciple of'POLLUTER PAYS".

And whereas, Hon'ble NG’1' in matterof OA NO Iflfi/2023, Gopal Gurjar Va State of RaJasthan

& Ors vide order dtd 24.04.2024 has issued the directions tp impoae Environmental

Compensatiori on the defaulter urtita for their past violatioris and has directed lhe Board to

implement thesame forrestoralion or environmental damages cauaed totheenvironment.

And whereas, theindustry isliable to pay dam0ges i.c. Environmental Cnmpensaöon on thebasis

of 'Polluter Pays Principle' as direcied by the Hon'ble Suprene Courtand Hon'ble NGT invarious

orders.

And whereas, theenvironment conpensation is issued for reported non-compliance of total 12

(i.e. from 29.01.2ß24 to 10.012024) forthe urlit.

And whereas, theBoard has estimated the amount ofenvironmental compeft6ätion to be levied

on the industry as Re. 6Ol0Q/- on the basis of “POLLUTER PAYSPRINCIPLE".

15. And whereas, the State Board in9erlormznce of its du fies under theActs, iscompetfmt to isßue

any dir ort under section 31 A of the Air Act and/or 33A oftheWater Act inwriting ty Sky

persun, officer or authority and such person, officer or authority slull be tx›und fotomply with

such direcnons.

t Rnj Cemplgx, ptrzf Ploot, RIICO Phaee-fl,JhunJhunu{Rn{zcthan)-543otl1

Puj,_no-—lq— 
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7. And whereas unit was inspected by the Board officials on dated 29.01.204 &/or 30.01.2024. 

8. And whereas, Show Cause Notice of intended closure directions under provision of Section 31(A) 

of Air Actand/ or section 33A of the water act was issued vide this office letter(s) dated 01.02.2024 
for the reasons mentioned therein. 

9. And whereas, the above observations indicate that the industry has failed to comply with the 
provisions of Air Act and various directions of the Hon'ble Courts and Hon'ble National Green 
Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage to the 
environment which can be categorized as significantly huge with grave consequences on the 
environment, public health and flora & fauna. 

10. And whereas, the Hon'ble Supreme Court in Wit Petition Civil No. 375/2012 Paryavaran 
Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT in Original 
Application No. 606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in 
several other cases has directed the Board to impose Environmental Compensation on all the 
individuals/ units/ industries/ mines/ institution entities etc. who are causing damage to the 
environment on the principle of 'POLLUTER PAYS'. 

1. And whereas, Hon'ble NGT in matter of OA NO 186/2023, Gopal Gurjar Vs State of Rajasthan 
& Ors vide order dtd 24.04.2024 has issued the directions to impose Environmental 
Compensation on the defaulter units for their past violations and has directed the Board to 
implement the same for restoration of environmental damages caused to the environment. 

12. And whereas, the industry is liableto pay damages i.e. Environmental Compensation on the basis 
of Polluter Pays Principle'as directed by the Hon'ble Supreme Court and Hon'ble NGT in various 
orders 

13. And whereas, the environment compensation is issued for reported non-compliance of total 12 
(ie. from 29.01.2024 to 10.02.2024) for the unit. 

14. And whereas, the Board has estimated the amount of environmental compensation to be levied 
on the industry as Rs. 60000/~ on the basis of “POLLUTER PAYS PRINCIPLE", 

15. And whereas, the State Board in performance of its duties under the Acts, is competent to issue 
any directions under section 31 A of the Air Actand/or 33 A of the Water Act in writing to any 
person, officer or authority and such person, officer or authority shall be bound to comply with 
such directions. 

ot e, s, Wl 01/90 bor-Il ) ofvefi &, g, WO — 333001 CP-01/90, Raj Complex, First Floor, RCO Phase-II Jhunjhunu(Rajasthan)-333001 
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Further, the State Board inexercise of the powers conferred upon itunder 31A oftheAif

Actand 33A oftheWater Attand forperformance offunctions undertheActs intends toimpose

environmental compensation against your industry as mentioned herein above.

In view oftheabove, tlus showcause notice is being issued as towhy the envñortmental

Compensation asabove may notbe imposed against your industry. In case, ifynu wish tosubmit

any objection/clarification tn the above intended imposition of environmental compensation,

you may submit your reply along with theevidence based supporting documents inwriting/in

person by t5.05.2024, failing which theenvironmental compensation asmentioned herein above

shall be imposed without any further notice to you in the matter.

Copy to:—

1. Master File, RSPCB, Jhiinjhunu.

Sincerely,

SEE & Regional Officer

ml , m•i m, fire. o1 Rei 4z-iiW sltalPiw Hz, mmm — i

CP-4 ,/9ti, Raj Cotrtplex, Pirst Ftoor, Rlifio Phaee-ll,Jhunjhuru(Rnjaathan}-M300j
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Further, the State Board in exercise of the powers conferred upon it under 31A of the Air 
Actand 33 A of the Water Actand for performance of functions under the Acts intends to impose 
environmental compensation against your industry as mentioned herein above. 

In view of the above, this show cause natice is being issued as to why the environmental 

compensation as above may not be imposed against your industry. In case, if you wish to submit 

any objection/clarification to the above intended imposition of environmental compensation, 
you may submit your reply along with the evidence based supporting documents in writing/in 

person by 15.05.2024, failing which the environmental compensation as mentioned herein above 

shall be imposed without any further notice to you in the matter. 

Sincerely, 

([é Dhanetwal) 
SEE & Regional Officer 

— 

Copy to:- 
1. Master File, RSPCB, Jhunjhunu. 

Z 
egional Officer 

o B, wod o, Wl 01,/90 Dol oY st &7, Fg, TOWI — 333001 
CP-01/90, Raj Complex, First Floor, RIICO Phase-II Jhunjhunu(Rajasthan)-333001 
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M/s Kohinoor Prints (Old Name-Krishna Gopal Godara),

GI-6, RHCO Bidasar, Churu

Date:

LiFE

Sub: Showcause zzotice for izttezided dÎrecÑorts for depoeittng a£ Enviconmenżat Compezzsatiort

under Section 31A ofthe Air invention am contml ofPollution) Act, 19844k Section 33A of the

Water (Prevention and (ontrnl of Pollution) Act 1974 in compliance of ordere of the Hori'ble

Supreme Court inWrit Petition Civil No. 375/2012 Paryavaran Suraksha Saz *ti & Anr. Vs Union

of India& Others and the Hon'ble National Green Tribunal in Original Application No.

606/2028- Compliance ofMunicipal Solid Waste fvlanagement Rules, 2016.

Ref: -Honfile NGT order dated 24.ß4.2024

1. And Where lieAr (rrevention and Connol ofPollution) Act, 1981 Zc Water (Prevenfion arid

Control of Pollution) Act, 1974 (Hereinafter referred to as the “Water Act") have come into force

in whole ‹›f łhe reentry, w.e.f. 16/ 05/ 1981& 23/06/1H4.

And where theArr&W aler Acts have been enacted Łr› provide for Hue prevention, control and

abatement ofair& water polluöon and f‹›r maintaining and restoring the w'holesooieness of airik

water.

3. And whereas keeping this in view theRajasthan State Polltition Control Board (hereiriaIix•r cal led

as the” Board”) has W•n corderred pøv•-er to tate such sk ps as are deemed necmsary forłhe

prevention control .k abatement ofair& water pollution

4. And whereas, under theprovision of Sechon 21 oftheArrAct& 23 ofthen'aler act, no person

shall without previous consent of the State Board, establish or operate any industriai

plant/acÕvity which is likely to cause airZcwater pollubon inenvironment.

And whereas, under theprovision of Section 21 of łhe Air Act dc 23 of the water net, no person

discharge or cause orpermit tobe discharge/emission ofany airand/or water pollutanł in excess

to thestandards laid down bytheStałe Board.

6. And whereas, you are operałing the orut/establishment/ entity (hereinafter referred lo as the

industry) in the naoie of M/s Knhinoor Prints {Old l'4ame-Krishna Copal Codara), which is

engaged inoperating an industrial plant/ opsraöon/ process at CI-6, RIICO Bidaear, Churn

and during theprocess the industry discharges airòr/ or wsfer pollutants.

« ąšałńa'zi,u •I «a, &.9. 01/90 W—II4tdt źt«, ąțş , *»4I'•i — 333‹zI1

CF-Œ/90, Raj C•æpłex, First Roor, ßIICO I'ŁtA6e-TÏ,Țhunjhunu(Ttajasthan)-333001

ij._Nu—-lj 
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No.RPCB/ROJIN/ Gen-  / 3Y i U - Date: 

M/ Kohinoor Prints (Old Name-Krishna Gopal Godara), 
G1-6, RIICO Bidasar , Churu 

Sub:  Show cause notice for intended directions for depositing of Environmental Compensation 

under Section 31A of the Air (Prevention and Control of Pollution) Act, 1981& Section 33A of the 

Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble 

Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union 

of India & Others and the Hon'ble National Green Tribunal in Original Application No. 

606/2018- Compliance of Municipal Solid Waste Management Rules, 2016. 

Ref: - Hon'ble NGT order dated 24.04.2024 
1. And where the Air (Prevention and Control of Pollution) Act, 1981 & Water (Prevention and 

Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act’) have come into force 
in whole of the country, w.e.16/05/1981 & 23/06/1974. 

2. And where the Air & Water Acts have been enacted to provide for the prevention, control and 
abatement of air & water pollution and for maintaining and restoring the wholesomeness of air& 
‘water. 

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called 
as the” Board”) has been conferred power to take such steps as are deemed necessary for the 
prevention control & abatement of air & water pollution 

4. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
shall without previous consent of the State Board, establish or operate any industrial 
plant/activity which is likely to cause air & water pollution in environment 

5. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
discharge or cause or permit to be discharge/ emission of any air and /or water pollutant in excess 
to the standards laid down by the State Board. 

6. And whereas, you are operating the unit/establishment/ entity (hereinafter referred to as the 
industry) in the name of M/s Kohinoor Prints (Old Name-Krishna Gopal Godara), which is 
engaged in operating an industrial plant /operation /process at G1-6, RIICO Bidasar , Churu 
and during the process the industry discharges air &/or water pollutants. 

et Bivgerad, o e, W 01 /90 || dat shteife &, g, o — 333001 
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LiFE

7. And whereas unit was inspected by Lhc Boatd officials on da!ed 29.01.204 dc/or 30.01.2024.

8. And whereas,ShowCause Notice ofintended clnsure directions under provision ofSection 3t(A)

otAir Act and/orsection 3JA of the v'’ster act was issued vide this office letter(s) dated 01.02.2024

fOr the reasons merttiorted therPt2t.

9. And whereas, the above observations indicate that the iwdostry has tailed to comply with tile

provisions of Air Act and various directions of the Hon'ble Courts and Hon'b1e Natiorial Green

Tribunal (NGT) and/ orby makuig discharge of emissions has caused grave damage toLtte

environment which can t›e categorizefi as sigliificanUy huge with brave consequences on the

environment, public health and flora& fauna.

IO. And whereas, the Hon'ble Supreme Court in \Vrit Petifion Civil No. 575/2B12 Paryavaran

Suraksha Samiti & Anr. Vs Union of India& Others and the Hon'bJe NGT in Original

Application Mo. 606/2HlbComptiarrve nd Municipal Slid WasteManagement Ttules, 2ITl I› and in

several oLher cases has directed the Board to impose Environmental Compensation on all the

individuals/ units/ ldustries/ mines/ irustifuLion enoties e\c. H'hn are causing damage tothe

ent'ironment on the p*inñple of'POLLUTElt PAYS'.

11. And whereas. Hon'ble NGT inmatterof OA NO 78§/202S, Gopal Gis:iar Vs State •* i••‹*°°

& Ors vide order dld 24.04.2024 has i9sued the dirations to izripose Envirormiental

Compensation on thedefantler units for their past violations and has directed the Board to

implement thesameforrestoration ot envixortmentxl damages cawsedto the emriron•nent.

12. And whereas, theindustry is Labletopay damages i.e. Environmental Compensation on thebasis

of 'Po!!uter Pays Principle' as directed by the Hnn'bleSupremeCourtand Hon'ble NCiTinvarious

13. And whereas, the environment toaL9enoaRon is issued for reported non-compliance of total 56

(J.e. moor 29.Ol.2024 to 22.03d024) forthe unit.

14. And whereas, the 8oard has estimated the amount ofenvironmentalc ompensation tobe levied

on the industry as Rs. 291 ZOQf- on the basis of “POLLUTER PAYSPRtNClPLfi".

15. And whereas, the State Board inperformance of its dii ties under theActS. is competent toNeue

any directions under section 3JA of the Air Act and/ or33 A oftheWater Act inwriting to any

person, officer or authority and soch person, officer o' authority shall be bound tocomply with

such directions.

CP-01,/N, Raj Comply Pirst Roer, ft£ICO Phase-fl,|hunjhunu(Rajasthan)-33300t

Pojg No—20 
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And whereas unit was inspected by the Board officials on dated 29.01.204 &/or 30.01.2024. 

And whereas, Show Cause Notice of intended closure directions under provision of Section 31(A) 
of Air Actand/or section 33A of the water act was issued vide this office letter(s) dated 01.02.2024 

for the reasons mentioned therein. 

- And whereas, the above observations indicate that the industry has failed to comply with the 
provisions of Air Act and various directions of the Hon'ble Courts and Hon'ble National Green 

Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage to the 
environment which can be categorized as significantly huge with grave consequences on the 
environment, public health and flora & fauna. 
And whereas, the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran 

Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT in Original 

Application No. 606/ 2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in 
several other cases has directed the Board to impose Environmental Compensation on all the 
individuals/ units/ industries/ mines/ institution entities etc. who are causing damage to the 
environment on the principle of 'POLLUTER PAYS'. 

11. And whereas, Hon'ble NGT in matter of OA NO 186/2023, Gopal Gurjar Vs State of Rajasthan 
& Ors vide order dtd 24.04.2024 has issued the directions to impose Environmental 

‘Compensation on the defaulter units for their past violations and has directed the Board to 
implement the same for restoration of environmental damages caused to the environment. 
And whereas, the industry is liable to pay damages i.e. Environmental Compensation on the basis 
of Polluter Pays Principle' as directed by the Hon'ble Supreme Court and Hon'ble NGT in various 
orders. 

And whereas, the environment compensation is issued for reported non-compliance of total 56 
(i.e. from 29.01.2024 to 22.03.2024) for the unit. 

14. And whereas, the Board has estimated the amount of environmental compensation to be levied 

on the industry as Rs. 291200/- on the basis of “POLLUTER PAYS PRINCIPLE", 

15. And whereas, the State Board in performance of its duties under the Acts, is competent to issue 

any directions under section 31 A of the Air Act and/or 33 A of the Water Act in ‘writing to any 

person, officer or authority and such person, officer or authority shall be bound to comply with 
such directions. 

o BT, o e, W 01,/90 Bl Gt shefre d, g, TR — 333001 CP-01/90, Raj Complex, First Floor, RIICO Phase-II Jhunjhunu(Rajasthan)-333001 
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Further, the State Board inexercise of the powers conferred upon it under 31A oftheAir

Act and 33A oftheWater Actand forperformance offunctions under theActsintends toimpose

environmental compensation againstyour industry as mentionedhetein above.

Inview oftheabove, this show cause notice isbeing issued as to why the environmental

compensation asabove may notbe imposed against your industry. In case, if you wish tosubmit

any objection/clarification to the above intended imposition of environmental compensation,

you may submit ynur reply along with t.he evidence based supporting documents inwrihng/in

person by 15.05.2024, failing whichtheenvironmental compensation asmentioned hereinabove

shall be imposed without any further notice to yuu in the matter.

Cnpy to-

Master riie. Rsrcß, Jiunjhunu.

Sincerely,

Dhanetwal)

SEE & Regional Officer

zrzi ajt•jdae, son aa, oft.'tt. ob yeo 4af=ilW dtzffPas érx. 't •i•'« — ssao1

er-o iso,j ,j Coa plex, rirst floor, RIICO z'ha• II,jhunjhunu(k•j••rha ›-3« m
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Further, the State Board in exercise of the powers conferred ‘upon it under 31A of the Air 

Actand 33 A of the Water Act and for performance of functions under the Acts intends to impose 

environmental compensation against your industry as mentioned herein above. 

In view of the above, this show cause notice is being issued as to why the environmental 

compensation as above may not be imposed against your industry. In case, if you wish to submit 
any objection/ clarification to the above intended imposition of environmental compensation, 
you may submit your reply along with the evidence based supporting documents in writing/in 

person by 15.05.2024, failing which the environmental compensation as mentioned herein above 
shall be imposed without any further notice to you in the matter. 

Sincerely, 

m 
SEE & Regional Officer 

e 

Copy to - 
1. Master File, RSPCB, Jhunjhunu. 

— 

egional Officer 
— 
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No. RPCB/ROJJN/ Gen- /1

M/ s Kewatia goods PvtLtd,

Sub: Show cavtse notice forintended directions for depositing of Envirpnmental Coz pensafion

under Section 31A of the Air (Prevention and Control of PollutionJ Act, 1981& Section 33A of the

Water {Prevention and Control of Pollution} Art, t974 in compliance of orders of the Hon'b1e

Supreme Court inWrit Petition Civil No. 375/2012 Paryavaran Suraksha Saziniti& Anr. Va Union

Of India & Others and the Hon'b1e National Green Tribunal in Original Applicatinai No.

6Oti/20t8- Compliance OfMunicipal Solid Waste Management Rules, 2016.

Ref: - Hon'ble NGT order dated 24.04.2024

I And where theAir (1'reventinn and Control of Poliotion) Act, l9fl2 R Water (Prevention and

Control or P01Iubon) Act, 1974 (hereinafter mfcrred to as Ore“\Sater Act”) have come into force

in whole orinccouriery, . v.r. is/os/1st6 zs/os/ie7i

2. And where theAirIr¥Vater Acts have tic-en enacted to proNde for Llie prevention,c ontrol and

abatement ofair& w ated pollution and formaintammgand resloring the Wholesomcncss ofn ir&

w'ater.

3. And whereas keeping this in view theRajasthan State Pollution Control Board (hereinafter called

as the“ Board”) has been corderrvd posver to take sut-h st‹•ps as are deemed neces ry for the

prevention control 6: abatement of air fc water pclliituan.

4. And whereas, under theprovision of Section 21 of the Air Act ‹k 23 of the water act, no per xon

shall mthoot previous ronsent of thy 9tate bonrd, establish or operate any industrial

platjl/ actjviy)• wbirh islifielv to cause airh w'ater po11ufit›n in environment.

5. And whereas, under theprovision q{ @cti‹in 2J of the Air Act dr 25 of the water act, no person

distharge rir cause or permit tobe discharge/emission ofany airand /or water pollutant in excess

to thestandards laid dov.'n by the State Board.

6. And whereas, you are operating the anit/ establishment/ entity (hereinafter referred to as the

industry) in the nanteOf M/s Kew alia Foods PvtLfd, which is engaged inoperating an industrial

plant /operahon/ process ai F-l, 2,3 RIICO Bidasai, Churn andduring tile process the industry

discharges airZc/or water pollutanis.

CP-OMXI, Raj Complex, Firsr Noor, RIICO Phase-I(,Jhunjhunu{Itajasthati)-33XK!'t
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No.RPCB/ROJIN/ Gen-  /3g, 3 (] Date: ,2}/0 2o 
M/s Kewatia Foods Pvt Ltd, 

F-1, 2,3 RIICO Bidasar , Churu 

Sub:  Show cause notice for intended directions for depositing of Environmental Compensation 
under Section 31A of the Air (Prevention and Control of Pollution) Act, 19818 Section 33A of the 

Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble 

Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union 

of India & Others and the Hon'ble National Green Tribunal in Original Application No. 

606/2018- Compliance of Municipal Solid Waste Management Rules, 2016. 

Ref: - Hon'ble NGT order dated 24.04.2024 

1 And where the Air (Prevention and Control of Pollution) Act, 1981 & Water (Prevention and 
Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”) have come into force 
in whole of the country, w.e f. 16/05/1981 & 23/06/1974. 
And where the Air & Water Acts have been enacted to provide for the prevention, control and 
abatement of air & water pollution and for maintaining and restoring the wholesomeness of airé 
water. 

. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called 
as the” Board") has been conferred power to take such steps as are deemed necessary for the 

prevention control & abatement of air & water pollution. 
And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
shall without previous consent of the State Board, establish or operate any industrial 
plant/ activity which is likely to cause air & water pollution in environment 
And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
discharge or cause or permit to be discharge/ emission of any air and /or water pollutant n excess 
to the standards laid down by the State Board. 

. And whereas, you are operating the nit/ establishment/ entity (hereinafter referred to as the 
industry) in the name of M/s Kewatia Foods Pvt Ltd, which is engaged in operating an industrial 
plant /operation / process at F-1, 2,3 RIICO Bidasar , Churu and during the process the industry 
discharges air &/or water pollutants. 

ot e, wor 3, W 01/90 doi-1) ot s dm, g, oI — 333001 
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mmd whereas unit was inspected by fire Board officials on dated 29.04 .204 &/or 30.01.2024.

8. And whereas,ShnwCause Notice of intended closure directioru under provision of Section 31(A)

ofAirAct and/orsection 33A of the wateracthas issued vide this office letter(8) dated 01.02.2024

for the reasons mentioned merein.

9. Arid whereas, the above observations indicate that the industry iaas failed to comply with the

provisions of Air Act and various directions of the Hon'ble Courts and Hon'ble National green

Tribunal (NGT) and/ orby mafiirlg discharge of ezflissions has caused grave damage tothe

environment which can be categorized as significantly huge »'ith grave consequences on the

environment public health and ñors& fauna,

10. And whereas, the Honfile Supreme Courl in Writ Petition Civil No. 37S/2012 ParyaVaran

Suraksha Samib 8t Anr. Vs Union of India & Others atid the I Ion'ble NGT 'in Original

Application No. 606/2018 Compliance ofMunicipal Solid Waste Rlanagcmenl Rules, 2016 and in

several o\her cases Atas directed the 6oatd tu impose EnvtroiunenB1 Compensation on aJlfile

individuals/ units/ industries/ mines/ instilubon entities etc. who are causing damage Inthe

ciivirorunent on the principle of 'POLLUTER I'AYS'.

li. And whereas. Hon‘bleN GT inmatter of OA NO 186/2023, Gopal CurjarVs State of Rajasthan

& Or8 vide order dtd 24.04.2024 bas issued the directinns to impose Ent'ironmental

Compensation on thedefaulter units for their pasi violations azid he» directed the Board to

implement thesaw›e Koiiestoiatierr› or environmental damages taused iome environment.

12. And whereas. theindustry is liable to pay damages i.e. Environmental Compensation on thebasis

of 'Polluter I•ays Principle' us directed by the I-don'ble Supreme Courtand Hon'b1e NGT in various

13. And whereas, theenvironment compensation is issued for reported non-compliance oftotal 92

(i.e. froirl 29.(flM4 In29.04.2024) for 9ie unit,

14. And whereas, the Board has estimated theampunt ofenvironmental compliestot›e levied

pn the industry as Rs 48300tf- on the basis of “POLLUTER PAYSi PRINCIPLE”.

15. And whereas, theState Board inperfor ance of its duties ottder the Acts, is competent toissue

y directions under section 31A of the Air Acl anda or 33A of the Water Act inwriting toany

person, oHicer or authority and such person, officer or authority shall be bound tocomply with

;uch directions.

, wr w, aft.Al. or ,f’a:i 4w-liI ñ . 't

cF-ohm, RajCompIe, fifrsi Pioor, RIICO phase-oJht.n)huntitRaJasthi i-333Ooi

& Frfa 
REGIONAL OFFICE 

ISR 150 YT FrRiAeT Avee, g %UFE 
RAJASTHAN STATE POLLUTION CONTROL BOARD, JHUNJHUNU b 

Email:-rorpch.jjn@gmail.com 
www.environment.rajasthan.gov.in 

And whereas unit was inspected by the Board officials on dated 29.01.204 &/or 30.01.2024. 

And whereas, Show Cause Notice of intended closure directions under provision of Section 31(A) 

of Air Actand/or section 33A of the water act was issued vide this office letter(s) dated 01.02.2024 

for the reasons mentioned therein. 

And whereas, the above observations indicate that the industry has failed to comply with the 
provisions of Air Act and various directions of the Hon'ble Courts and Hon'ble National Green 

Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage to the 
environment which can be categorized as significantly huge with grave consequences on the 
environment, public health and flora & fauna. 

And whereas, the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran 

Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT ‘in Original 

Application No. 606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in 
several other cases has directed the Board to impose Environmental Compensation on all the 

individuals/ units/ industries/ mines/ institution entities etc. who are causing damage to the 

environment on the principle of 'POLLUTER PAYS'. 

11. And whereas, Hon'ble NGT in matter of OA NO 186/2023, Gopal Gurjar Vs State of Rajasthan 

& Ors vide order dtd 24.04.2024 has issued the directions to impose Environmental 

‘Compensation on the defaulter units for their Ppast violations and has directed the Board to 

implement the same for restoration of environmental damages caused to the environment. 

And whereas, the industry is liable to pay damages i.e. Environmental Compensation on the basis 
of 'Polluter Pays Principle' as directed by the Hon'ble Supreme Court and Hon'ble NGT in various 

orders. 

- And whereas, the environment compensation is issued for reported non-compliance of total 92 
(i.e. from 29.01.2024 to 29.04.2024) for the unit. 

. And whereas, the Board has estimated the amount of environmental ‘compensation to be levied 

on the industry as Rs. 483000/~ on the basis of “POLLUTER PAYS PRINCIPLE". 

15. And whereas, the State Board in performance of its duties under the Acts, is competent to issue 

any directions under section 31 A of the Air Act and/or 33 A of the Water Act in ‘writing to any 

person, officer or authority and such person, officer or authority shall be bound to comply with 
such directions. 

ISl B, W e, WAL 01,/00 Do Gt el &, g, R — 333001 
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Further, the State Board inexercise ot the powers conferred upon it under 31A oftheAir

Actand 33A oftheWaterActandforperformance offunctions under theActs intends toimpose

environmental compensation against your industry as mentioned herein above.

In view oftheabove, this showc e notice is being issued es to why the environmental

cnmpensation asabove may notbe imposed againstyour indusby. Incase, if you wish tosubmit

any objectionJ clarification to the above intended imposition of environmental compensation,

you may submit your reply along with theevidence based supporting documents inwriting/in

person by 15.05.2024, fading which theenvironmental compensation asmentioned herein at›ove

shall be imposed without any further notice to you in the matter.

1. Master fii\e. R5FC8, }hunjhunu.

Sincerely,

SEE & Regional Officer

Page No--2Y 
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Further, the State Board in exercise of the powers conferred upon it under 31A of the Air 

Actand 33 A of the Water Actand for performance of functions under the Acts intends to impose | 

environmental compensation against your industry as mentioned herein above. 

In view of the above, this show cte notice is being issued as to why the environmental 

compensation as above may not be imposed against your industry. In case, if you wish to submit 

any objection/clarification to the above intended imposition of environmental compensation, 

you may submit your reply along with the evidence based supporting documents in writing/in 

person by 15.05.2024, failing which the environmental compensation as mentioned herein above 

shall be imposed without any further notice to you in the matter. 

Sincerely, 

Q Dhan;twal) 
SEE & Regional Officer 

Copy to - 
1. Master File, RSPCB, Jhunjhunu. 

Regional Officer " 
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No,RPCBfROpN/ Geri- / 9 3 O

M/s Nell Fooda,

H-51, RIICO Bidasar, Chef

Sub: Showcause notice for intended directions for depoaiting of Environmental Compensation

under Section 3tA ofthe Air (Prevention and Control ofPollution) Act, 198t& Section J3A of the

tVater (Prevention and Control of Pollution) ArÇ 1974 in compliance of orders of the Hon'b1e

Stipreme Court inYVrit Petition Civil No. 375/2022 Pazyavaran Suraksha Samiti & Anr. Ve Union

60§/2018- Compliance ofMunicipal Snlid Waste ManagementRulea, 2ifl6.

Ref: -Hon' leNGT order dated 24.04.2024

1. An‹J where theAir (Prevention and Control of Pollution) Act, 1981 fr Water (Prevention and

Conool ofPollution) Act, t974 (hereinafter referred to as the ”Water Act”) have come into forre

in Wfiote of the country, w.e.f. i6/fi5/1 II & 23/06/J974.

And where theAix‹k Water Acts have been enacted to provide forthe prevention. control and

abatement ofairdc water pol1utir›n and for maintaining and restoring the wholesomeness ofuir‹k

And whereas keeping this in view theRajasthan State Pollution Control 8oaid (hereinafter called

as the“ Board“) has been conferred power totube such steps as are deemed necessary for the

p 'enbon con tyolk abaiemeni ofair& w'ater pollution

And whereas, under theprovision of‘Section 21 of the Air Act $r 23 of the water act, no person

shall withoul previous consent of the State Poard, establish or operate aziy i»dustriai

plant/ activity v.'hich is likely to cause air& wa tetpa Hutton m environment.

And whereas, under theprovisi‹in of Section 21 of the Air Act ik 23 of the water act, no person

discharge or cause or permittobe discharge/emissron ofon)' atr grid/nr i•'ater pollutant in exceas

in the standards laid doom bytheStatr Board.

6. And whereas, you are opwating theuiut/establishment/ entity (hereinafter referred to as the

indusoy) in the name or Js Nett Foc'da, which isengaged in operating an industrial plant

/ operation/ process at H-GI, RIICO B›dasar, Churu and during the process the indusny

discharges air&/or water pollutania.

Cr-0tf ', Rz) Cz'nipJex, Fircr Floet, RIICO Phose-Il,Jtiunjhuno(Rajasthan}-333001

Pclflg,ND"—‘lg 

Lekanicrl 
REGIONAL OFFICE 

RAJASTHAN STATE POLLUTION CONTROL BOARD, JHUNJHUNU ¥ i 

Email:-rorpcb jjn@gmail.com 
‘www.environment.rajasthan.gov.in 

No. RPCB/ROJIN/ Gen-  / BY - 360 Date: &J\WI‘JAM 

M/s Neil Foods, f 

'H-51, RIICO Bidasar , Churu 

Sub: Show cause notice for intended directions for depositing of Environmental Compensation 

under Section 31A of the Air (Prevention and Control of Pollution) Act, 1981& Section 33A of the 

Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble 

Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union 

of India & Others and the Hon'ble National Green Tribunal in Original Application No. 

606/2018- Compliance of Munis ipal Solid Waste Management Rules, 2016. 

Ref: - Hon'ble NGT order dated 24.04.2024 

| And where the Air (Prevention and Control of Pollution) Act, 1981 & Water (Prevention and 

Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act’) have come into force 

in whole of the country, w.e. 16/05/1981 & 23/06/1974. 

5 And where the Air & Water Acts have been enacted to provide for the prevention, control and 

abatement of air & water pollution and for maintaining and restoring the wholesomeness of airée 

‘water. 

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called 

as the” Board”) has been conferred power to take such steps as are deemed necessary for the 

prevention control & abatement of air & water pollution. 

4 And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 

shall without previous consent of the State Board, establish or operate any. industrial 

plant/activity which is likely to cause air & water pollution in environment. 

5. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 

discharge or cause or permit to be discharge/emission of any air and/ or water pollutantin excess 

to the standards laid down by the State Board. 

6. And whereas, you are operating the unit/establishment/ entity (hereinafter referred o as the 

industry) in the name of M/s Neil Foods, which is engaged in operating an industrial plant 

Joperation /process at H-51, RIICO Bidasar , Churu and during the process the industry 

discharges air &/or water pollutants. 
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7. And whereas unit was inspected by theBoard officials on dated 29.01.204 &/ or 50.01.2024.

And whereas, ShowCauseNotice ofintended closure directions under provision ofSection 31(A)

ofAir Act and/orsection 3SA of the water actwas issuedvide this office letter{g) dated 01.02.2024

for the reasons mentioned therein.

9. And whereas, the above observations indicate that the industry has failed to romply with the

provisions of Air Act arid various directions of the Hon'ble Courts and Hon'b1e National Green

Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage tothe

environment which can be categorized as significantly huge with grave consequences on the

enmronment, public health and dora dtfauna,

i0 And whereas, the Hon'b1e Supreme Coort in Writ Petition Civil No. 375/201z Paryavaran

5uraJ‹sJ-ia Samib& Anr. is Union of India & Othezs and II\e Hon'bIe N in Original

Application No. 606/2018 Compliance ofMunicipalSolid Waste J'vlaiugement Eules, 2016 and in

several other cases has directed the Board tti impose Environmental Compensation on all the

individuals/ units/ industries/ mines/ institution entities etc. who are causing damage tothe

environzrterit on the principle of 'POLLUTER PAYS’.

And whereas, Hon'ble NGT in matter of OA NO 186/2023,G opal Gurjar Vs Stale of Rajasthan

dc Ors vide order did 24.04,2024 has isaued the direrLions to impose EztvizoruriezztaJ

Compensation on the defaulter units for the›r past violations and has directed the Board to

implement lhesameforrestoration of environmental damages caused tnlhe environment.

12. And whereas, theindustry is liable to pay damagesi e. Environmental Compensafion on thebasis

of ’Potlutet Pays Prirhnpte' as directed by the Hon'hte Uupc9melo9rtArYd Hon'bteit’ in9aTicius

13. And whereas, the environment compensaâon is issued for reported non-compliance of total t7

(i e. from 30.01.2024 to 10.02.2028) for the unit.

14. And whereas, the Board has estimated the amount ofenvironmental compensation tobe levied

on the mdustry asRs.5S00ti/- on the basis of “POLLUTER PAYS PRINCIPLE’.

15. And whereas, the State Board inperformance or its duties under theActs, is competent to issue

any directions under section 31A of the f\ir Act and/or 3JA oftheWater Act inwriting to any

persnn, officer or authority and such person, officer or authority shall be bnund tocomply with

such directions.

9rz , seP+ Wei, &.&. 01y90 W—IIW aftdfñw dt9, — 33eAt1
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7. And whereas unit was inspected by the Board officials on dated 29.01.204 &/ or 30.01.2024. 
8. And whereas, Show Cause Notice of intended closure directions under provision of Section 31(A) 

of Air Actand/ or section 33A of the water act was issued vide this office letter(s) dated 01.02.2024 
for the reasons mentioned therein. 

9. And whereas, the above observations indicate that the industry has failed to comply with the 
provisions of Air Act and various directions of the Hon'ble Courts and Hon'ble National Green 
Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage to the 
environment which can be categorized as significantly huge with grave consequences on the 
environment, public health and flora & fauna. 

10. And whereas, the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran 
Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT in Original 
Application No. 606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in 
several other cases has directed the Board to impose Environmental Compensation on all the 
individuals/ units/ industries/ mines/ institution entities etc. who are causing damage to the 
environment on the principle of 'POLLUTER PAYS'. 

11. And whereas, Hon'ble NGT in matter of OA NO 186/2023, Gopal Gurjar Vs State of Rajasthan 
& Ors vide order dtd 24.042024 has issued the directions to impose Environmental 
Compensation on the defaulter units for their past violations and has directed the Board to 
implement the same for restoration of environmental damages caused to the environment. 

12. And whereas, the industry is liable to pay damages i.e. Environmental Compensation on the basis 
of 'Polluter Pays Principle' as directed by the Hon'ble Supreme Court and Hon'ble NGT in various 
orders. 

13. And whereas, the environment compensation is issued for reported non-compliance of total 11 
(ie. from 30.01.2024 to 10.02.2024) for the unit. 

14. And whereas, the Board has estimated the amount of environmental compensation to be levied 
on the industry as Rs. 55000/~ on the basis of “POLLUTER PAYS PRINCIPLE", 

15. And whereas, the State Board in performance of its duties under the Acts, is competent to issue 
any directions under section 31 A of the Air Actand/or 33 A of the Water Act in writing to any 
person, officer or authority and such person, officer or authority shall be bound to comply with 
such directions. 
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Further, the State Board inexercise of the powers conferred upon it under 31A oftheAir

Actfmd 33A oftheWater Actand forperformance offunctions under theActsintends toimpose

enviroiuriental Compensation against your industry as mentioned herein above.

In viewoftheabove, this showcause notice is being issued as to why the env irorunental

compensation asabovemay notbe imposed sgaian*t ynur industry. In case, if you wish tosubmit

any objection/clarification to the above intended imposition of environmental compensation,

you may submit your reply along with theevidence based supporting documents inwriting/in

person by t5.05.2024, failing which theenvironmentalcompensation asmentioned herein above

shall be imposed without any further notice to you m the matter.

Copy to:—

1. Master File. RSPCB, Jhimjhunu

Sincerely,

( eepak Dhanetwal)

SEE 8rRegional Officer

Regional Officer

Cornp'm +'ir•* F*oor, ItI1CO Fhcse-rl,/hunjhunu(Rajae›ha«j-3330In

Pojzm' -2 

&t 
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; Further, the State Board in exercise of the powers conferred upon it under 31A of the Air 

Actand 33 A of the Water Actand for perfm:e of functions under the Acts intends to impose 

environmental compensation against your industry as mentioned herein above. 

In view of the above, this show cause notice is being issued as to why the environmental 

compensation as above may not be imposed against your industry. In case, if you wish to submit 

any objection/ clarification to the above intended imposition of environmental compensation, 

you may submit your reply along with the evidence based supporting documents in writing/in 

person by 15.05.2024, failing which the environmental compensation as mentioned herein above 

shall be imposed without any further notice to you in the matter. 

Sincerely, 

fipa.k Dhanetwal) 

SEE & Regional Officer 
e 

—— 
Regional Officer 

Copy to:- 
1. Master File, RSPCB, Jhunjhunu, 

W FRTE, FO 0, Q. 01/90 D11 St shehfre &, G, ORI — 333001 CP-01/90, Raj Complex, First Floor, RIICO Phase-11,Jhunjhunu(Rajasthan)-333001
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No. ítPCB/RO JJN/ Gen- / ğ ß h

M/s i"'leil Foods, '

H-1-56 RIICO Bidasar, Churn

8 ub: Show cause notice for intended directions for depositing of Environmental Compensation

under Section 31A of the Air (Prevention and Control ofPollution} Act, 1981& Section 33A of the

Water {Prevention and Control of Pollution} Act, 1974 in compliance of orders of the Hon'b1e

Supreme Court inWrit Petition Civil No. 37Ş/201ż Paryavaran Surakøha Samiti & Anr. Vs Uziion

of India & Others and the Hon'ble National Green Tribunal in Original Applicatinn Nn.

606/2018- Compliance ofMunicipal Solid Waste Managezrtent Rules, 2ß16.

Ref: -Hon'ble NGT order dated 24.fił.2024

1 And where theAir (Prevention and Control of Po Hutton) Act, 1981& Water (Prevention and

Control of Polluhon) Act,4 974 (hereinafter ref«*rred to a* Ltte “W arr Act”) have røme into force

in whole ofthecountry, v*'.e.I.2 6/05/1981& 23/ 06/ 1974.

2 And where theAir‹k Slater Acłs have been enarted to provide forthe prevention, control and

abatement ofairdrwater polluÓon and formaintaiiiint; and restnring the wholesomeness ofair&

water.

And whereas keeping this in view theRajasthan State Po!1u tion Conöol 8oard (hereinafter called

as the” Board”) has been conferred pou'• to lake such stnpx as as deemed necessary for the

prevention conöol fc abatement ofair‹kwater poliuôon.

4. And whereas, uitder the provision of Serraon 21 of the Air Act & L3 of the water act, no persrin

shall without previous consent of the State Board, establish o* operate any indu.strial

plant/acôviły which is likely to cause air& w'ater pølluõon inens'ironment.

5. And whereas, under theprovision of Sermon 21 oftheAirAct dt23 oftheø'ater act. no person

dischaige or causeor permit tobe discharge/emission ofany airand/orwater pollutant in excess

In the standards laid downbytheStaİe Board.

6. And whereas, you are operating the unit/estø blishment/ enõty (hereinafter referred to es the

iridustry) in the name of M/s Neil Foods, which is engaged inoperating an industrial plant

/ operaÕon/ process at H-1-G6 iUlCO Bidasar, Churn and during the process the industry

dischaf8 Air&/or water pollutants.

CP-øıg, Rajf»ple, First £loor, RIICO Phase-ll,Jhunjbunu(R•jaithan)-iaøOŒ
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No.RPCB/ROJIN/ Gen- /R ( 3 s9 Date: 2.9 ) ev/ ke 
M/s Neil Foods, ! 

H-1-56 RIICO Bidasar , Churu 

Sub:  Show cause notice for intended directions for depositing of Environmental Compensation 

under Section 31A of the Air (Prevention and Control of Pollution) Act, 1981& Section 33A of the 

Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble 

Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union 

of India & Others and the Hon'ble National Green Tribunal in Original Application No. 

606/2018- Compliance of Municipal Solid Waste Management Rules, 2016. 

Ref: - Hon'ble NGT order dated 24.04.2024 
1. And where the Air (Prevention and Control of Pollution) Act, 1981 & Water (Prevention and 

Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act’) have come into force 
in whole of the country, w.ef. 16/05/1981 & 23/06/1974. 

2. And where the Air & Water Acts have been enacted to provide for the prevention, control and 
abatement of air & water pollution and for maintaining and restoring the wholesomeness of airé 
water. 

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called 
as the" Board") has been conferred power to take such steps as are deemed necessary for the 
prevention control & abatement of air & water pollution. 

4. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
shall without previous consent of the State Board, establish or operate any industrial 
‘plant/activity which is likely to cause air & water pollution in environment. 

5. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
discharge or cause or permit to be discharge/ emission of any air and/or water pollutant n excess 
to the standards laid down by the State Board. 

6. And whereas, you are operating the unit/establishment/ entity (hereinafter referred to as the 
industry) in the name of M/s Neil Foods, which is engaged in operating an industrial plant 
/operation /process at H-1-56 RIICO Bidasar , Churu and during the process the industry 
discharges air &/or water pollutants, 

T Phea, W e, W 01,/00 Bl d@) e &, g, o — 333001 
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7. And whereas unit was inspected by the Board olheizls on datcd 29.01.2(14 dr/or 30.01.2024.

8. And whereas,ShowCause Notice of intended closure direcaons under provjsion of Section 31(A)

of A* Act and/orsection 33A of the water acŁwas issuedvide this office letter(s) dałed 01.02.2024

forthe reasons mentioned tlierein.

9. And whereas, the above observations indicate that łhe industry has failed to comply with the

provisions of Air Act and various directions of the Hon'ble Courts and l1on'b1e National Green

Triburial (NGTj and/ nr by ntakirtg disrh6Tge ni emissions has csused gzave da Page tothe

environment which can be cafegorżzed as signihcanLly hugev źthgzave consequenccs on Lhe

environment, public health and flo*e dr fauna

10. And whereas, the IJon'bIe Suprreme Court in Writ Petition Civil No. 3*5/2012 Paryavaran

Suraksha Samiti & Anr. Vs Union or India & Others and the Hon'ble NGT in Original

Application No. 60f›/2018 Compliance ofMunicipal Sulid Waste Management Ru Yes, 2016 and in

several other cases has directed the Boar‹1 to impose Envirorunentul I.’ompensation r›n all the

indix'iduals/ units/ industries/ mines/ in.stitufion entities etc. who are causing dana ge tp the

environment on theprinciple of 'POLLUTER PAYS'.

II. And whereas, Hon'bte NGT n matter of OA NO 186/2023,C opal Gurjar \'sState of Rajasthan

& Ocs vide o‹dec dtd 24.04.zOz4 has iwsoed I\•'e c\irHtions to izri{'ose Environmental

Compensation on the defaulter units tor their past violations and has directed the Board lo

implement thesameforrestoration of enx'ironmcntal damages caused to theenvironment.

1 2. And whereas. theindustry is liable to pay damage.si e. Envirorimt•nta1 CoinSensation on thebasis

of 'Polluter Pays Principle' as directed by the Hon'bleSupreiue Court and Hon 'ble NGT' invarious

r›rders

13. And whereas, the environment compensatiun is issued for reported non-compliance o/ total8

(i.e. froot 30.01.2024 to 0Y.03.2024) for Lhe uniŁ.

14. And whereas, the Board hasestimated the amt›unt ofenvironmental compensation tobe leyied

on theindustry as Rs. 4000t}/- on the basis of “POLLUTER PAYS PRINCIPLE”.

IS.And whereas, the State Board inperformance r›i its duties un der the Acis, is competent to issue

any directions under section 31A of the Air Act and/or33A oftheYVater Act in writing to any

person, officer or authority and such person, officer or authority shall be bound tocomply with

such directions,

Ń °^}•!ez, 8›r8t F'ioor, RIlC O Pliase-lI,Jfiunjhunu]Eajasthan)-333001
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And whereas unit was inspected by the Board officials on dated 29.01.204 &/or 30.01.2024. 
And whereas, Show Cause Notice of intended closure directions under provision of Section 31(A) 
of Air Actand/or section 33A of the water act was issued vide this office letter(s) dated 01.02.2024 
for the reasons mentioned therein. 

9. And whereas, the above observations indicate that the industry has failed to comply with the 
provisions of Air Act and various directions of the Hon'ble Courts and Hon'ble National Green 
Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage to the 
environment which can be categorized as significantly huge with grave consequences on the 
environment, public health and flora & fauna. 

10. And whereas, the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran 
Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT in Original 
Application No. 606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in 
several other cases has directed the Board to impose Environmental Compensation on all the 
individuals/ units/ industries/ mines/ institution entities ctc. who are causing damage to the 
environment on the principle of 'POLLUTER PAYS'. 

11. And whereas, Hon'ble NGT in matter of OA NO 186/2023, Gopal Gurjar Vs State of Rajasthan 
& Ors vide order dtd 24042024 has issued the directions to impose Environmental 
Compensation on the defaulter units for their past violations and has directed the Board to 
implement the same for restoration of environmental damages caused to the environment. 

12. And whereas, the industry is liable to pay damages .c. Environmental Compensation on the basis 
of Polluter Pays Principle'as directed by the Hon'ble Supreme Court and Hon'ble NGT in various 
orders. 

13. And whereas, the environment compensation is issued for reported non-compliance of total 8 
(i.e. from 30.01.2024 to 07.03.2024) for the unit 

14. And whereas, the Board has estimated the amount of environmental compensation to be levied 
on the industry as Rs. 40000/~ on the basis of “POLLUTER PAYS PRINCIPLE”, 

15. And whereas, the State Board in performance of its duties under the Acts, is competent to issue 
any directions under section 31 A of the Air Act and/or 33 A of the Water Act in writing to any 
person, officer or authority and such person, officer or authority shall be bound to comply with 
such directions. 
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Further, the State Board inexercise of the powers conferred upon it under 31A oftheAir

Actand 33A oftheWater Actand forperformance offunctions under theActs intends tpimpose

environmental compensation against your industry as mentioned herein above.

In view oftheabnve, this show cause notiGe is being issued as to why the enviroiunental

compensation asabove may notbeimpused against yourindustry. In case, if you wishtosubmit

any nbjection/clarification to the above intended imposition of environmental compensation,

you may submit your reply along with theevidente based supporting domiments inwriting/in

persun by 15.05.2024, darling which theenvironmental compensation asmentioned herein above

shall be nposed without any further noóce toyóu inthematter.

Cnpy to-

1. Master File, R5PCf-i, Jhunjhunu.

CP-o1/'90, Raj Complex,Firm neor, RIICO Phase-1I,Jliunjhunu(Raiasthan{ 333O0i
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Further, the State Board in exercise of the powers conferred upon it under 31A of the Air 

Actand 33 A of the Water Actand for performance of functions under the Acts intends to impose 

environmental compensation against your industry as mentioned herein above. 

In view of the above, this show cause notice is being issued as to why the environmental 

compensation as above may not be imposed against your industry. In case, if you wish to submit 

any objection/clarification to the above intended imposition of environmental compensation, 

you may submit your reply along with the evidence based supporting documents in writing/in 

person by 15.05.2024, failing which the environmental compensation as mentioned herein above 

shall be imposed without any further notice to you in the matter. 

Sincerely, 

A Ctwal) 
SEE & Regional Officer 

Copy to - 
1. Master File, RSPCB, Jhunjhunu. 

Regional Officer 

A 
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M/s Shri Mahalaxmi Construcbons,

H-6à RIICO BidaS8r.

Sub: Showcause notice for intended directions for depositing ofEnvirorulienlKl
Compensation

uf1der Sermon31A oftheAir(Prevention and Control of Pollution) Act, 1981a gctİon 33A of the

Water (Preventin* And COnOOl OfÉOÜHËion) Act, 1974 in compliance nf ordgts of the Hon'ble

Søpreø,e couri inwrit Petition civil No. 3T5/1tiU Paiy•vara •>h ' ' - ° ”

of India& Others and the Hon'ble National Green Tribunal i= originalApplicatłoTt No.

s o18- Compiiønce ofMunicipal Solid Waste management Rules, 2ftl6.

Ref: - Hori'bte NGT order dated 24.04.2ß24

1. And where theArr (Preventir›n and Control of Pollution) Act, 1981& Water (Prevention and

Control ofPollutir›n} Act, 1974 (hereinafter referred to as the "\ iatnr Act’) have come into force

in wh oleof the country, w.e. f. l6/0S/1981ß 23/06/ 1974.

And where theAir& Water Acts have been enacted to provide forthe prcvenñon, control and

attainment crf air dr water polJution and for maintaining and restoring the w'holesorneness uf air&

'^'ater.

And w}nereas keeping this in view theTiaja.scan Stnte Pollułion L‹›ntrol Board (hereinafter called

as the“ Board”) has been corderred püw'er to take such slt•ps as are deemed neccssary ftr the

prevention control& abatement of air 6r water pollutir›n.

4. And whereas,u nder theprovision of Srchon 21 oftheAir Act& 23 ‹nf the 'ater act, no pcrsnn

shall without previous consent of the State Board, establish or operate any industrial

plsnt/ activity v•'hich is likely to cause air& water puUuõon inenvirc'ntrienł

5 And whereas, under theprovision of Section 21 or thy Air Act& 23 of the water xct, no person

discharge or causeor permit tnbe discharge/ emission of any airand/or water pollutant inexccs.s

to the starldards laid down bytheState Be*rd.

6. And whereas, you are operaõng the unit/establishment/ entity (hereiniińer referred to as tire

industry) in the name of M/sSlui Mahalaxmi ConȘtJØfíOh5,which is engagcd m operaÓng an

industrial plant /operation/ process at H-63 RIICO Bidaßãr, Churn and during the process the

industry discharges air6/or water poÜutan Ls.

01 /¥0 W—IIW , .. ,
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M/s Shri Mahalaxmi Constructions, 

H-63 RIICO Bidasar , Churu 

Sub: Show cause notice for intended directions for depositing of Environmental Compensation 

under Section 31A of the Air (Prevention and Control of Pollution) Act, 1981& Section 33A of the 

Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble 

Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union 

of India & Others and the Hon'ble National Green Tribunal in Original Application No. 

606/2018- Compliance of Municipal Solid Waste Management Rules, 2016. 

Ref: - Hon'ble NGT order dated 24.04.2024 

1. And where the Air (Prevention and Control of Pollution) Act, 1981 & Water (Prevention and 

Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”) have come into force 

in whole of the country, w.e.f. 16/05/1981 & 23/06/1974. 

2. And where the Air & Water Acts have been enacted to provide for the prevention, control and 

abatement of air & water pollution and for maintaining and restoring the wholesomeness of airé 

water. 

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called 

as the” Board”) has been conferred power to take such steps as are deemed necessary for the 
prevention control & abatement of air & water pollution. 

And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
shall without previous consent of the State Board, establish or operate any industrial 
plant/ activity which is likely to cause air & water pollution in environment. 
And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
discharge or cause or permit to be discharge/ emission of any air and/or water pollutant in excess 
to the standards laid down by the State Board. 

And whereas, you are operating the unit/establishment/ entity (hereinafter referred to as the 
industry) in the name of M/s Shri Mahalaxmi Constructions, which is engaged in operating an 
industrial plant /operation /process at H-63 RIICO Bidasar , Churu and during the process the 
industry discharges air &/or water pollutants. 
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7. And whereas iuiit was inspected by the Board officials on dated 29.0! W &/or 30.01.W4.

8. And whereas,ShowCauseNotice ofintended closure directions under provision of Section 31(A)

of Air Act and/orstation 33A of me water actwas issued vide this office letter(s) dated 01.02.2024

for the reasons a entioned therein.

9. And whereas, the ebove observations indicate that the indusny has failed to comply with Bie

provisions of Air Act aaid various directinns of the Hon'ble Courts and Hon'ble National Green

Tribunal (NGT) aftd/ nr by makmg discharge of emissions has caused grave damage tothe

environment which can be categorized as signi/ifantly huge with gfave consequences on the

enviroiunent, public health and flora •k fauna.

10. And whereas, the Hon'ble Supreme Court in Writ Petition Civil N». 375/2oi2 raryavaran

Suraksha samiti dr Anr. Vs Union of India & Othe*s and the HOn'ble NGT in Original

Appijcaaen No. 60fi/2ffl8 Compliance nfMunicipal Solid Waste Management itules, 2016 and in

several oftier cases has directed ltte BnarJ to intyose Envizorunental Cornperisalaoz\ on all the

individuak/ units/ industries/ mines/ insfitution entities etc. who are causing damage tothe

environment on theprinciple of ’POLLUTER PAVS’.

11. And whereas, łIon‘błe NCT in matłer of OA NO t86/2023, GopalG urjar Vs Stałe of Rajasthan

& Ors vide ordei dtd 2A04.2024 has issued lhe directioris to irnpose Envirorunental

Compensatior on the defauller uniŁs for their past violations and has directed tle Board to

implerrienł lhe sameforrestoration of envirnnmental darnages eaused tołheenvirorunent.

12. And whereas, theindustry is ljable to pay damages i.e. Envii i i•iiental Compensation ‹m thebasis

ut ’Polluter Pays Tinciple‘ as directedby theHon‘ble Supreme Lourtand Hon'b1eNCT invatious

ordens.

13. And whereas. the environment compensation is issued for repnrfed non<ompliance oftotal 32

(i.e. frorn 30.01.2024 to 02.03.2024) for the unit

ld. AbWheFeRSlhe&D6Tdh&S?SÓBtRtOdth0GmoDPłDf WOmnuxdaCDTnpPnSflhUntO'b91CMed

ontheindustry as Rs. 1600lX{f- on the basi.s of “POLLUTER PAYS PRINCIPLE“,

15. Arid whereas, theState Board inperformance ofits duties under theActs, is compet£'fit to issue

any directions under section 31A of the Air Acl and/or33A oftheWater Act inwriting to any

pemon. oHicer or authority and 'inch pecson, offictx or authority shall be bound tocompiy with

such directions.

Cf*-02/90, Raj Complex, £irat Fio•or, itlICO Phase-ll,Jhtinjhunu{Rajasthan)-333(Xl1

Pfljt No . —32- 
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And whereas unit was inspected by the Board officials on dated 29.01.204 &/ or 30.01.2024. 

And whereas, Show Cause Notice of intended closure directions under provision of Section 31(A) 

of Air Act and/ or section 33A of the water act was issued vide this office letter(s) dated 01.02.2024 

for the reasons mentioned therein. 

9. And whereas, the above observations indicate that the industry has failed to comply with the 

provisions of Air Act and various directions of the Hon'ble Courts and Hon'ble National Green 

Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage to the 
environment which can be categorized as significantly huge with grave consequences on the 
environment, public health and flora & fauna. 

And whereas, the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran 

Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT in Original 

Application No. 606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in 
several other cases has directed the Board to impose Environmental Compensation on all the 
individuals/ units/ industries/ mines/ institution entities etc. who are causing damage to the 
environment on the principle of 'POLLUTER PAYS'. 

11. And whereas, Hon'ble NGT in matter of OA NO 186/2023, Gopal Gurjar Vs State of Rajasthan 

& Ors vide order dtd 24.042024 has issued the directions to impose Environmental 

Compensation on the defaulter units for their past violations and has directed the Board to 

implement the same for restoration of environmental damages caused to the environment. 
And whereas, the industry is liable to pay damages i.e. Environmental Compensation on the basis 
of "Polluter Pays Principle' as directed by the Hon'ble: Supreme Court and Hon'ble NGT in various 

orders. 

13. And whereas, the environment compensation is issued for reported non-compliance of total 32 
(ie. from 30.01.2024 to 02.03.2024) for the unit. 

14. And whereas, the Board has estimated the amount of environmental compensation to be levied 

on the industry as Rs. 160000/- on the basis of “POLLUTER PAYS PRINCIPLE”. 

15. And whereas, the State Board in performance of its duties under the Acts, is competent to issue 

any directions under section 31 A of the Air Actand/or 33 A of the Water Act in writing to any 
person, officer or authority and such person, officer or authority shall be bound to comply with 
such directions. 
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Further, the State Board inexercise of the powers conferred upon it under 31A oftheAir

Attand 3SA oftheWaterActand forperformance ofhunc0ori( undertheActsintends toimpose

environmental compensation against your industry as mentioned herein abovt•

Inview oftheabove, this showcause notice isbeing issued as to why the environmental

compensation asabovemay nutbeimposed against your industry. In case, if you wish toSUbmit

any objection/clarification to the above intended imposition of environmental compensation,

you may submit your reply along witii the evidence based supporting documents inwriting/in

personby 15.05.2024, failing whichtheenvironmental compensation asmentioned herein above

shall be imposed without any further notice to you in the matter.

Copy to:-

1. Master File, RSPCB, Jhunjhunu.

SEE & Regional Officer
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Further, the State Board in exercise of the powers conferred upon it under 31A of the Air 

Actand 33 A of the Water Actand for performance of functions under the Acts intends to impose 

environmental compensation against your industry as mentioned herein above. 

In view of the above, this show cause notice is being issued as to why the environmental 

compensation as above may not be imposed against your industry. In case, if you wish to submit 

any objection/ clarification to the above intended imposition of environmental compensation, 

you may submit your reply along with the evidence based supporting documents in writing/in 

person by 15.05.2024, failing which the environmental compensation as mentioned herein above 

shall be imposed without any further notice to you in the matter. 

Sincerely, 

% 
SEE & Regional Officer 

e 

—_— 

Copy to - 
1. Master File, RSPCB, Jhunjhunu. 
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M/s Kardwal Industries,

H-138, H-144-145, 146,147 RlICO Bidasar, Churu

Date:

’e LiFE

Sub: Show cause notiee for iriterided directions for depositing of Environmental Compenaation

under Section 31A ofthe Air (Prevention and Control of Pollution) Act,29814it Section 33A of the

Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble

Supreme Court inWrit Petition Civil No. 375/2(H2 Paiyavaran Suraksha Samiti & Anr. Vs Union

of India& Others and lhe Hon'ble National Green Tribunal in Original Application No.

606/2618- Compliance ofMunicipal Solid Waste Management Rules, 2ß16.

Ref: - Hon'b1e NGT order dated 24.04.2024

I. And where theAir (Prevention and Conhol ofPollution} Act, 1981& Water (Prevention and

Control c'f Pollution) Act, 1974 (hereinafter referred to as the ”Water Act”) have come into force

inwhole ofthecountry, \v e.f. 1c/0s/ten u/mlw•

z\nd where theAir& Water Acts have been enacted to proviije for the prevenb on,control and

abatement ofair& water pollution and for maintaining and restoring Ltte svholesorneness of airér

wafer.

And whereas keeping this in view thehajasthan Statv Pollsnon C ontrol Hoard (hereinafter ca 11cd

as the” Board”) has been conferred power totake such steps as are deemed nwessary forthe

And whereas, under theprovision of Seröon 21 oftheAir Act& 23 ofthess'ater act, rio person

sbatl EthosI previous consent of the State Board, establish or operate any industrial

plant/ activity which is likely fo cause air& water pollution in environment.

5. And whereas, under theprovision of Sermon 21 oftheAn' Acf& 23 ofthewater act, no person

discharge or causeor permit tobe discharge/emission ofany airand/orwater pr›l1u tant in excess

to the standards laid down bytheStnte Board.

6 And n'hereas, you are oper° 8 +cJnit/estabbshment/ entity (hereinafter referrerl to as the

industry) in the name of M/aKardwai 1ndusU'es, which is engaged inoperating an industrial

piant/ ope ati n/ process at H•fii8, H-t44-i4s, i4a,14i xIICQ Bidaeis, Chemandd»„ng the

process the industry diaries air&/orwater pollutants.

m . rin W, R.II. oJ Qn Amt-i1W ätfl. Tt9retri - 3z3oi1
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No.RPCB/ROJIN/ Gen-  /3UY 353 Date: 
M/s Kardwal Industries, 

H-138, H-144-145, 146,147 RIICO Bidasar , Churu 

Sub: Show cause notice for intended directions for depositing of Environmental Compensation 

under Section 31A of the Air (Prevention and Control of Pollution) Act, 1981& Section 33A of the 

Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble 

Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union 

of India & Others and the Hon'ble National Green Tribunal in Original Application No. 

606/2018- Compliance of Municipal Solid Waste Management Rules, 2016. 

Ref: - Hon'ble NGT order dated 24.04.2024 

1. And where the Air (Prevention and Control of Pollution) Act, 1981 & Water (Prevention and 
Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”) have come into force 
in whole of the country, w.e.f. 16/05/1981 & 23/06/1974. 

2. And where the Air & Water Acts have been enacted to provide for the prevention, control and 
abatement of air & water pollution and for maintaining and restoring the wholesomeness of air& 
water. 

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called 
as the” Board”) has been conferred power to take such steps as are deemed necessary for the 
prevention control & abatement of air & water pollution. 

4. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
shall without previous consent of the State Board, establish or operate any industrial 
plant/activity which is likely to cause air & water pollution in environment, 

5. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
discharge or cause or permit to be discharge/ emission of any air and/ or water pollutant in excess 
to the standards laid down by the State Board. 

6. And whereas, you are operating the ynit/establishment/ entity (hereinafter referred to as the 
industry) in the name of M/s Kardwal Industries, which is engaged in operating an industrial 
plant /operation / process at H-138, H-144-145, 146,147 RIICO Bidasar , Churu and during the 
process the industry discharges air &/ or water pollutants. 
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7. And whereas unit was inspected by the Board officials on dated 29.0J.zo4 &/or 30.01.20Z4.

8. And whereas,ShowCauseNotice ofintended closure directions under provision ofSection 31(A)

or AirArt «na/«c tion ssA or the wat»t ectWas issued viae this »ihce iert ri•j a•ieaor.oz2oe-4

for the reasons mentioned therein.

9. Artd whereas, the above observations irldicete Uiat the Industry has failed to corriply with the

provisions of Air Act and various dirwtions of the Hon'b1e Courts and Hon'bte Naöonal Green

Tribunal (NGT) and/ or by makiitg discharge of emissions has caused Dave damage tothe

environment which can be categnrized as significantly huge with grave cnnsequences on the

environment, publjc health and flora& fauna.”'

i O. And whereas, the Hon'bte Su prezrie Court in Writ Petition Civil So. 375/2tr12 Paryavaran

Suraksha Samiö& Anr. Vs Union of India & Others and the Hon'ble NGT in Original

Application No. 6ß6/2018 Compliance oJMunicipal Solid \faste Managerrient Rules, 2016 and in

several other cases has directed the Board to im pose Environmental Compensation on all the

mdividuals/ units/ industiaes/ mines/ insotution entities etc. who are causing damage tothe

environment on theprinciple of 'POLLUTER PAYS'.

1 1. And whereas, Hon'ble NGT inmatter ofOA NE? 186/2023,G opal Gurjar Vs State of Rajasthan

& Ors vide order dtd 24.04.2024 has issued Lhe directions to iiripose Environmental

Couapensation on Fhe defauller un›ts for their past violatiuns and has directed the Board to

implement thesameforrestoration of environmental dzrnages caused totheenvironment.

12.And whereas, themdustryisliable to pay dumages i.e. Envirorunental Coinpensabon on thebasis

of 'Polluter Pays Pnnciple' as directect by Lhe H,ori'ble Supreme Court and Hon'ble NGT invarious

orders.

(i.e. from 30.O1.2ß24 to 16.02,2024) for Lhe unit.

14. And whereas, the Board has estimaled the atriount of environmental compensaöon tobe levied

on the ind ustry as Rs. 8S£Df]f- on the basis of “POLLUTER PAYS PRINCIPLE”.

i 5.And whereas, theSlate Board in perlormance of its dii fies under theActS, is competent toissue

any dirertions under section 31A of the Air Act and/or33A oftheWater Act iit wrihng toany

person, officer or authority and such person, Officer or authority shalt be bound focomply with

such direcöons,

CP-411/90,Raj Cooiplex, First Ploor, RIICO Phas>il,Jhtinjhunu{ltaJasthan -333o01
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7. And whereas unit was inspected by the Board officials on dated 29,01.204 &/ or 30.01.2024 
8. And whereas, Show Cause Notice of intended closure directions under provision of Section 31(A) 

of Air Actand/ or section 33A of the water act was issued vide this office letter(s) dated 01.02.2024 
for the reasons mentioned therein. 

9. And whereas, the above observations indicate that the industry has failed to comply with the 
provisions of Air Act and various directions of the Hon'ble Courts and Hon'ble National Green 
Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage to the 
environment which can be categorized as significantly huge with grave consequences on the 
environment, public health and flora & fauna™ 

10. And whereas, the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran 
Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT in Original 
Application No. 606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in 
several other cases has directed the Board to impose Environmental Compensation on all the 
individuals/ units/ industries/ mines/ institution entities etc. who are causing damage to the 
environment on the principle of 'POLLUTER PAYS'. 

11. And whereas, Hon'ble NGT in matter of OA NO 186/2023, Gopal Gurjar Vs State of Rajasthan 
& Ors vide order dtd 24.04.2024 has issued the directions to impose Environmental 
Compensation on the defaulter units for their past violations and has directed the Board to 
implement the same for restoration of environmental damages caused to the environment. 

12. And whereas, the industry is liable to pay damages i.e. Environmental Compensation on the basis 
of Polluter Pays Principle' as directed by the Hon'ble Supreme Court and Hon'ble NGT in various 
orders. : 

13. And whereas, the environment compensation is issued for reported non-compliance of total 17 
(ie. from 30.01.2024 to 16.02.2024) for the unit 

14. And whereas, the Board has estimated the amount of environmental compensation to be levied 
on the industry as Rs. 85000/~ on the basis of “POLLUTER PAYS PRINCIPLE". 

15. And whereas, the State Board in performance of its duties under the Acts, is competent to issue 
any directions under section 31 A of the Air Actand/or 33 A of the Water Act in writing to any 
person, officer or authority and such person, dfficer or authority shall be bound to comply with 
such directions. 
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Further, the State Board inexercise of the powers conferred upon it under 31A oftheAir

Act and 53A oftheWaterActarid for performance offunctions under theActsintends toimpose

environmental compensation egoinstyour indusny asmentioned herein above.

In viewoftheabove, this showcause notice is being issued as to why the environmental

compensation asabove may notbeimposed againstyour industry. In case, if you wishtosubmit

any o'b'jection/ clarification to the above intended imposition of environmental compensation,

ynu may submit your reply along with theevidence based supporting documents inwriting/in

person by 15.05.2024, failing which theenvironmental compensation asmentionedherein above

shall be imposed without any further notice to you in the matter.

Copy to-

1. Master lite, RSPCB, Jhunjhunu.

SEE & Regional Officer
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Further, the State Board in exercise of the powers conferred upon it under 31A of the Air 

Actand 33 A of the Water Actand for performance of functions under the Acts intends to impose 

environmental compensation against your industry as mentioned herein above. 

In view of the above, this show cause notice is being issued as to why the environmental 

compensation as above may not be imposed against your industry. In case, if you wish to submit 

any objection/ clarification to the above intended imposition of environmental compensation, 

you may submit your reply along with the evidence based supporting documents in writing/in 

person by 15.05.2024, failing which the environmental compensation as mentioned herein above 

shall be imposed without any further notice to you in the matter. 

Sincerely, 

4&;:1‘ émflwfl) 
SEE & Regional Officer 

L. 

Copy to - 
1. Master File, RSPCB, Jhunjhunu. 

e 
— 
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M/ S Pushpa Indusbies(Old Name- Daga Industries),

H-54, RIICO Bidasar, Churu

LiFE

Sub: Showcause notice for intended directioris for depositing of Environmental Conipenaation

under Section 31s of the Air {Preventiori and Control of Pollution) Act, l9ßZ8c Section 33A of the

Water (Prevention and Control of Pollution) Act, 1974 in compliance of ordere of the Hon'ble

Supreaie Court inWrit Petition Civil No. 375/2012 Pazyavaran Suraksha Saniiti& Anr. Va Union

of India& Others and the Hon'ble National Green Tribunal in Original Application No.

606/2028- Compliance ofMunieipal Solid Waste Management Rules, 2016.

Ref: - Hon'ble NGT order dated 24.04.2024

1. And where theAir (Prevention and Control of Polluaon) Act, 1981& Water (Prevention and

Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”) have come into force

en whole ofthecounHy, n'.e.i. 16/ 05/ 1981& 23/ 06/ 1974.

And where theAir& Water Acts have been enacted to provide for the prevention, control and

abatement ofair& water pcllotion and for maintaining arid restoring the wholesoneness ofair&

water.

3 And whereas keeping this in view the'i't.ajasthan State Pollution Conhol Board (hereinafter called

as the“ Board”) has been conferred power Fotake such steps as are deemed necessary for the

prevention control 6r abatement ofair& water pollution.

4. And whereas, uridet the provision nf Section 21 uf tTte Air Act te 23 of Lhe 'ater art, no person

shall without previous consent of the State Board, establish or nperate any industrial

plant/ activity which is likely to cause airik water pollution in environment.

5. And whereas, under theprovision of Section 21 of the Ait Act& 23 of the water act, no person

discharge or cause or permit tobe discharge/etriission of any air and/or water pollutant in excess

to the standards laid down bytheSlate Board

6. And whereas, you are operating the unit/ establishment/ entity (hereinafter referred to as the

uidustry) in the na Arle of M/s Pushpa lndustries{Old Name-Daga Industries), which ñ engaged

inoperafing an industrial plant /operafion /procnss atH-S4, RIICO 8idasar,Churn and during

the process the industry discharges air &/ or water pollutants.

m , vor ca. W.&. orpro &-i iW Ty — um,
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No.RPCB/ROJIN/ Gen- /3R ~ 343 Date: —2.9{@\-/(1611, 

M/s Pushpa Industries(Old Name- Daga Industries), 
H-54, RICO Bidasar , Churu 

Sub: Show cause notice for intended directions for depositing of Environmental Compensation 

under Section 31A of the Air (Prevention and Control of Pollution) Act, 19814 Section 33A of the 
Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble 

Supreme Court in Wit Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union 

of India & Others and the Hon'ble National Green Tribunal in Original Application No. 
606/2018- Compliance of Municipal Solid Waste Management Rules, 2016. 

Ref: - Hon'ble NGT order dated 24.04.2024 

1. And where the Air (Prevention and Control of Pollution) Act, 1981 & Water (Prevention and 
Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”) have come into force 
in whole of the country, w.ef. 16/05/1981 & 23/06/1974. 

2. And where the Air & Water Acts have been enacted to provide for the prevention, control and 
abatement of air & water pollution and for maintaining and restoring the wholesomeness of airée 
‘water. . 

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called 
as the” Board”) has been conferred power to take such steps as are deemed necessary for the 
prevention control & abatement of air & water pollution. 

4. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
shall without previous consent of the State Board, establish or operate any industrial 
plant/activity which is likely to cause air & water pollution in environment. 

5. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
discharge or cause or permit to be discharge/ emission of any air and/or water pollutant in excess 

to the standards laid down by the State Board. 
6. And whereas, you are operating the unit/establishment/ entity (hereinafter referred to as the 

industry) in the name of M/s Pushpa Industries(Old Name- Daga Industries), which is engaged 
in operating an industrial plant /operation / process at H-54, RIICO Bidasar , Churu and during 
the process the industry discharges air &/ or water pollutants. 
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And whereas urfit was insprcted hy the &oard officials on dated 29.01.204 fi/or 30,01.2024.

And whereas, ShowCause Notice of intended closure direcflons under provision of Sealion 31(A)

of Air Act and/orsection 33A of the water actwas issued vitle ihis office letter(s) daled 01.02.2024

fos the reasoris mentioned thereirt.

And whereas, the above observations indicate thal the industry haslailed to comply with the

provisions of Air Act and various dírectioru of the Hun'ble Courts and Hon'ble Natirinal Green

Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage tothe

envi onment which cc be catep;°rized as sigwificantly hxtgc w5th grave consequences on the

environment, public heaith and flora dt fauna

And whereas, the Hon'ble Supreme Court irt Wrlt PetiÓon Civil No. 375/2012 Paryavaran

Suraksha Saniiti ik Anr. >s Union of Índia & Others and the Hon'b'1e NGT in Ong inal

A pplication No. 60f›/ 2018 Compliance i MunfipatSotidWnteManagemcnt Rules, 2C16 and in

several other cases has directed the Board t‹a irnposv Environmefltal Cotripensation on all the

individuals/ units/ industries/ mines,' üistituóon eiitities etc Wh‹j arv causing damage tuthe

envúonment pn theprinciple of 'POLI UTFn PAYS’.

And whereas,H on'ble NCT in matler of OA NO t8 023,G opal Gurjar Vs State of Rajasthan

- Ors vi de order dld 24.04.2024 has issued the direccions to impose Environmental

Compensation on thedefaulter units for ther past violations and has directed the Board to

implement thesanne for restoration of environmental damages caused totheenvironment.

And whereas, theindustry is liabJe to pay damagesi e. Environne I Compensaoon on thebasLs

of ’Polluter Pays Principle' as directed by the Hori'b1e fiupreme Courtand Hon'ble UGT invarinus

orders.

And whereas, the environment com pensafion is issued for reported nou-compliance of total M

(i.e. from $0.0J.2024 to 2103.20Z4) forthe uruF.

And whereas, the Board hasesfimated theamount ofenvironznental corripensation to be levicd

on the industry as Ra, 14 - un the basir nf “j•OLLUTER PAYS PRINCIPLE”.

And whereas, the State Boerd inperformance of its duties under theActs, is cnmpetent toissue

any directions under section 3JA of the Air Act and/or 33A nftheWater Act irt w riting tu any

person, officer or authority anul such person, officer or authority shah be bound tocomp]y wit{y

such direcnons.
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And whereas unit was inspected by the Board officials on dated 29.01.204 &/ or 30.01.2024. 
. And whereas, Show Cause Notice of intended closure directions under provision of Section 31(A) 

of Air Actand/or section 33A of the water act was issued vide this office letter(s) dated 01.02.2024 
for the reasons mentioned therein. 

9. And whereas, the above observations indicate that the industry has failed to comply with the 
provisions of Air Act and various directions of the Hon'ble Courts and Hon'ble National Green 
Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage to the 
environment which can be categorized as significantly huge with grave consequences on the 
environment, public health and flora & fauna 

10. And whereas, the Hon'ble Supreme Court in Writ Petition Civil No, 375/2012 Paryavaran 
Suraksha Samiti & Anr. Vs Union of India & Others and the Honble NGT in Original 
Application No. 606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in 
several other cases has directed the Board to impose Environmental Compensation on all the 
individuals/ units/ industries/ mines institution entities etc. who are causing damage to the 
environment on the principle of 'POLLUTER PAYS', 

11 And whereas, Hon'ble NGT in matter of OA NO 186/2023, Gopal Gurjar Vs State of Rajasthan 
& Ors vide order dtd 24042024 has issued the directions to impose Environmental 
Compensation on the defaulter units for their past violations and has directed the Board to 
implement the same for restoration of environmental damages caused to the environment. 

12. And whereas, the industry is liable to pay damages i.¢. Environmental Compensation on the basis 
of Polluter Pays Principle'as directed by the Hon'ble Supreme Courtand Hon'ble NGT in various 
orders. 

13. And whereas, the environment compensation is issued for reported non-compliance of total 23 
(ie. from 30.01.2024 to 22.03.2024) for the unit 

14. And whereas, the Board has estimated the amount of environmental compensation to be levied 
on the industry as Rs. 115000/~ on the basis of “POLLUTER PAYS PRINCIPLE", 

15. And whereas, the State Board in performance of its duties under the Acts, is competent to issue 
any directions under section 31 A of the Air Act and/or 33 A of the Water Act in writing to any 
pesson, officer or authority and such person, officer or authority shall be bound to comply with 
such directions. 

I e, g e, W 01/90 Doi-1| Gt sheMfies &, g, oI — 333001 
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Further, the State Board inexercise of the powers conferred upon it under 31A oftheAir

ACI and 33A oftheWater Actand forperformance offunctions under theActs intends to izripuse

environmental compensation against your industry as mentioned herein above.

In view oftheabove, this showcause notice is being issued as towhy the environmental

compensation asabove may notbe irnpnsed against your industry. In case, if you wishtosubmit

any objection/ clarJication to the above intended imposition of environmental ci›mpensatitin,

you may submit your reply along w'ith the evidence based supporting documents m writing/in

person by 15.05.2024, fading which theenvironmental compensation asmentioned herein above

shall be imposed without any further notice to you in the matter.

Copy to:-

1 . Master File, RSPCB, Jhunjliunu.

Sincerely,

SEE & Regional Officer

mi , en, B . or .reo W—11W M, mxom— sm1
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Further, the State Board in exercise of the powers conferred upon it under 31A of the Air 
Actand 33 A of the Water Actand for performance of functions under the Acts intends to impose 

environmental compensation against your industry as mentioned herein above. 

In view of the above, this show cause notice is being issued as to why the environmental 
compensation as above may ot be imposed against your industry. In case, if you wish to submit 
any objection/clarification to the above intended imposition of environmental compensation, 
you may submit your reply along with the evidence based supporting documents in writing/in 
person by 15.05.2024, failing which the environmental compensation as mentioned herein above 

shall be imposed without any further notice to you in the matter. 

Sincerely, 

4«?& Dhanetwal) 

SEE & Regional Officer 

— 

— 

Copy to - 
1. Master File, RSPCB, Jhunjhunu. 

Tt Berera, WO e, WA 01/90 Boi-I| e sheNfie &, e, oI — 333001 
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M/s Oùmnpa Industries,

H-42 RHCO 8idasai, Churu

Sub: Show cause notice for intended directions for deppqitiçtg pÿ Tinylroiunenlal Cornpensat*8^

under Section 31A ofthe Air (Prevention anà Control of PollutionJ Ach,1981aSection 33A of the

Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble

Supreme Court inWrii Petition Civil No. 375/2012 PafyâVaf«n Swakaha Sam@ & Anr.Vs Union

of India 4c Others and the H on'ble National Green Tribunal iR OÙ al Application No•

606/2018- Compliance ofMunicipal Solid Waste Management Rules, 2016.

Ref: - Hon'ble NGT order daled 24.04,2024

1, And where theAir (Preveniaon and Control of Polluöon) Act, 1981& Water (Prevention and

Control of Pollution) Act, 1974 (hereinafter referred to as the ”Water Ach’) have come intu force

in Whole ofthecountry, w.e.f. 16/Œ/1981& 23/06/1974.

2. And where theAir& dater Acts have been enacted to provide iorthe prevention, conŒnI and

abatenient of air& water pollution and formaintaining and restoring the wholesomeness ofair&

water,

3. And whereas keeping this in view theRajasthan State Polluöon Control Board (hereinafter caUed

as the” Board“) has been cunfcrred p‹iwer to take such steps as are dceined necessary for the

prevenôon control 6rabatezrient of air fr n'ater pollution.

4. And whereas, under theprovision of°Mtion 24 cif lhe Air Act & 23 of the water act, no person

shall without previuus consent of th* State lloard, establrsh or operate any industrial

plant/activity whicli islikely to cause air& water pollution in environzrtent.

5. And whereas. under theprovision of Section 21 of the Air Act& 23 of the water act, no person

discharge orcauseor permit tobe dischaige/ ezriission of any au and/orwater pollutant in excess

to the standards laid don.'n by the State board.

6. And whereas, you are operating the unit/establishmenl/ enôty (hereinafter referred to as the

industiy) in the name of M/sChim;ipa Industries, which is engaged inoperating an industriai

plant /operaôon /process atH-42RIICO Bidasar €jht£l•tl g W process the indusby

discharges air&/ or water pollutants.

naj CoM les, Firsl 'i eOr RIICO Phase-fl,)hunjhunu(Rajgslhart}•333001
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No.RPCB/ROJIN/ Gen- /3 Y0 ~3Y) Date: gjluflzou’ 

M/s Chimnpa Industries, 

'H-42 RIICO Bidasar , Churu 

Sub: Show cause notice for intended directions for depositing of Environmental Compensation 

under Section 31A of the Air (Prevention and Control of Pollution) Act, 1981& Section 33A of the 

Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble 

Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & An. Vs Union 

of India & Others and the Hon'ble National Green Tribunal in Original Application No. 

606/2018- Compliance of Municipal Solid Waste Management Rules, 2016. 

Ref: - Hon'ble NGT order dated 24.04.2024 

1. And where the Air (Prevention and Control of Pollution) Act, 1981 & Water (Prevention and 

Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act’) have come into force 

in whole of the country, w.e.f. 16/05/1981 & 23/06/1974. 

2. And where the Air & Water Acts have been enacted to provide for the prevention, control and 

abatement of air & water pollution and for maintaining and restoring the wholesomeness of air& 

‘water. 

3. And whereas keeping this in view thé Rajasthan State Pollution Control Board (hereinafter called 
as the” Board”) has been conferred power to take such steps as are deemed necessary for the 
prevention control & abatement of air & water pollution 

4. And whereas, under the provision of‘Section 21 of the Air Act & 23 of the water act, 1io person 
shall without previous consent of the State Board, establish or operate any industrial 
plant/activity which is likely to cause air & water pollution in environment. 

5. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
discharge or cause or permit to be discharge/ emission of any air and/or water pollutant in excess 
to the standards laid down by the State Foard. 

6. And whereas, you are operating the unit/establishment/ entity (hereinafter referred to as the 
industry) in the name of M/s Chimppa Industries, which is engaged in operating an industrial 
plant /operation /process at H-42 RIICO Bidasar , Churu and during the process the industry 
discharges air &/or water pollutants 
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‘7. And whereas unit was inspected by the Bo8rd officiate on dafed 29.0t.204 A/Ot 30.0t.2024.

8. And whereas.ShowCauseNoticeofintended closure directions under provision or eCtiofl 31(A)

of Air Act and/orsection 33A of the wateractas issued vide this office letter(s) dutcd OJ.02.2024

for the reasons mentioned therein.

9. And whereas, the above observations indicate that the industry has failed to comply with the

provisions of Air Act arid various direrfions of the Hon'ble Courts and Hon'ble National Green

Tribunal (NGT) and/ orby making discharge of emissions has caused grave damage toLhe

environment which can be categorized aS signJicantly huge with grave con5eqpences on the

environment. public health and flora fauna.

10. And whereas, the Hon'bIe Suprerrie Court in Writ Petition Cir No. 37a/2012 Paryavaran

Suraksha Samiti & Anr. Vs Union of India ik Others and the Hon'ble NGT in Original

Apphcatinn Mo. 606/2018Corrtpliaxxce of I»tun.icipal SolidWaste Management Rules, 29t6and in

several other cases has directed the Board to imposeE nvironmental Couapensafion on aII the

individuals/ units/ industries/ mines/ iitshtution entries etr. w'ho are causing damage tothe

cnvirorunent on the principle of 'POLLUTER PAYS’.

II And whereas, Hon'ble NGT inmatter of OA NO 186/2025,G opalG urjar Vs State of Rajasthan

OTS uidR. OT er dtd %4.04.2bd4 Has i$$ued the diTections IO impo5e EnVirUnrnenlal

Compensation on thedefaulter units for their past violations and has directed the Board to

ifriplement the aameforic>turalion of environmental damages caused tothe environment.

12. And whereas, theindustry is liable to pay damages i.e. Environmental Compenxatiop on thebasis

of 'Polluter PaysPrinciple’ as directed by tire l1on'ble SupremeCourtand I-lon'ble Mt T in various

13. And whereas, the environment compensation is isstied for reported nun-crimpliance of total 4S

(i.e. from 29,01.20t4 to 13.03.2024) for the tinit.

14. And whereas, theBogrd hasestimated the amount ofenvirorunentai compensation tobe levie‹l

on the industry as Rs, 7S00Qf- on the basis of “POLLUTER PAYSPRINCIPLE”.

l5.And whereas, theStaleBoard irt performance o1 its duties under theActs, ui competent to issue

any directions under section 31A of the Air Act rind/ or 33A of the Water Act* <* *8 t0any

person, officer or authority and such person, officer or authority shall be bound tocomply with

such directions.

CP-03/90, ltaj g@/piex, P‹ret F'toor, RIJCO Phae Tl,Jhunjhunu{Rajasthan)-33300T
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7. And whereas unit was inspected by the Board officials on dated 29.01.204 &/or 30.01.2024. 

8. And whereas, Show Cause Notice of intended closure directions under provision of Section 31(A) 

of Air Actand/ or section 33A of the water act was issued vide this office letter(s) dated 01.02.2024 

for the reasons mentioned therein. 

9. And whereas, the above observations indicate that the industry has failed to comply with the 

provisions of Air Act and various directions of the Hon'ble Courts and Hon'ble National Green 

Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage to the 

environment which can be categorized as significantly huge with grave consequences on the 

environment, public health and flora & fauna. 

10. And whereas, the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran 

Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT in Original 

Application No. 606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in 

several other cases has directed the Board to impose Environmental Compensation on all the 

individuals/ units/ industries/ mines/ institution entities etc. who are causing damage to the 

environment on the principle of 'POLLUTER PAYS'. 

11. And whereas, Hon'ble NGT in matter of OA NO 186/2023, ‘Gopal Gurjar Vs State of Rajasthan 

& Ors vide order dtd 24.04.2024 has issued the directions to impose Environmental 

Compensation on the defaulter units for their past violations and has directed the Board to 

implement the same for restoration of environmental damages caused to the environment. 
12. And whereas, the industry is liable to pay damages i.e. Environmental Compensation on the basis 

of Polluter Pays Principle' as directed by the Hon'ble Supreme Court and Hon'ble NGT in various 
orders. 

13. And whereas, the environment compensation is issued for reported non-compliance of total 15 
(ie. from 29.01.2024 to 13.03.2024) for tfe unit. 

14. And whereas, the Board has estimated the amount of environmental compensation to be levied 
on the industry as Rs. 75000/~ on the basis of “POLLUTER PAYS PRINCIPLE”. 

15. And whereas, the State Board in performance of its duties under the Acts, is competent to issue 
any directions under section 31 A of the Air Act and/or 33 A of the Water Actin writing to any 
person, officer or authority and such person, officer or authority shall be bound to comply with 
such directions. N 
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Further, the State Board inexercise of the powers conferred upon it under 31A oftheAir

Attand 33A oftheWater Actand forperformance offunctions undertheActSintends toimpcise

i°^NIOt1mmttfi1compensation against your industry as mentioned herein above.

In view oftheabove, this show cause notice is being issued as to why the environmental

compensation asabove may notbe imposed againstyour indushy. Incase, if you wish tosubmit

any objection/clarification to the at›ove intended imposition of envirnnmental cornpensaaon,

you may submit your reply along with theevidence based supporting documents inwriting/in

person by 25.05.2024, failing which theenvironmental compensation asmentioned herein above

shall be imposed without any further notice to you in the matter.

COQJ tO:- '

7. Master File, R'SPCB, Jhunjhunu.

Sincerely,

SEE & Regional Officer

-01/90, Ra] Complex, Pi@t Ptoer, RIICO Fhase-11 Jhunjhunu(RaJasthanJ-533001

ngg No-—Y2 
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Further, the State Board in exercise of the powers conferred upon it under 31A of the Air 

Actand 33 A of the Water Actand for performance of functions under the Acts intends to impose 

environmental compensation against your industry as mentioned herein above. 

In view of the above, this show cause notice is being issued as to why the environmental 
compensation as above may not be imposed against your industry. In case, if you wish to submit 

any objection/clarification to the above intended imposition of environmental compensation, 
you may submit your reply along with the evidence based supporting documents in writing/in 
person by 15.05.2024, failing which the environmental compensation as mentioned herein above 
shall be imposed without any further notice to you in the matter. 

Sincerely, 

4«;,.1( Dhanetwal) 

SEE & Regional Officer 

— 

4egsomr Officer 
—~— 

Copy to - 
1. Master File, RSPCB, Jhunjhunu, 
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Su¥r. Showeause notice for intended directions for depogiting offinvirorurtental Conipensation

under Section 31A of the Air (Prevention and Control of PollutionJ Act, 1981& Section 33A of the

Water (Prevention and Control of Pollution) ACt, 1974 in compliance of orders of the Hon'b1e

Supreme Court inWrit Petition Civil No. 375/2012 Paryavaran Suraksha Samiti& Anr. Vs Union

of India & Others and the Hon'ble National Green Tribunal in Original Application No.

606/2ß18- Compliance ofMunicipal Solid Waete Management Rules, 20t6.

Ref: -H onfile NGT order dated 24.04.2024

1. And where theAir(Prevention and Conool ofPollute n) Act, 1981& Water (Prevention and

Control of Pollution) Act, 1974 (hereinafter referr‹:d In as the “Water It”} have come into force

in whole ofthecour try, w.e.f. '16/05/ 1.881& 2J/O6/ 1974.

And where theA*r& VV'«ter v\cfs hav+ been enacted to pr:ov Ie for Lhe prevention, cozttrol and

abatementofaizA water pollution an‹f for mairilaiztu-lb an‹} restoring Lhe H'holesorneness of aiz&

And whereas keeping this in view theRajasthan State PolJufion Control Board (hereinafter called

as the” Board”) has been conferre‹J po yr to take soch steps as are deemed necessary for the

prevention control& abatement ofair& water pollution.

4 And whereas, under theprovision of Section 21 of the Air Act& 23 of the water act. no person

Shall without previous consent of the State Board, establish or operate any

plant/activity which is likely to cause air‹k w'aler po Hutton irl environment.

.And whereas, under theprovision of Section 21 of the Aif Aclh 23 of the water act. no person

discharge or can.se or permit tobe discharge/emissionofany airand/orwaterpollutant in excess

to the standards laid down bytheState 'card.

6 .And whereas, you are opeiatvrtg the unit/ establishment/ entity (hereinafter d erred to as the

industry) in the name nf fvl/s Bidasar Fnrge Ind, which is engaged in operating an industrial

plant /operation/ process at H-A0 RIICO 8idasar, Churti and during theprocess the industry

discharges air6r/of water pollutants.

wei ¢I=nr , s*ł•i ww, '4ł.4. o1yso W—ii ałłzi\Ptw źle. ą{'t — 3s3‹o1
CF'-0T/90, Raj CooipJex, First Noor, MICO f'hase-II,]hunjhunu(RajaetI'ian}-333001
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No. RPCB/ROJIN/ Gen- / 338~ 239 Date: X9 | oY [202, 
M/s Bidasar Forge Ind, 

H-40 RIICO Bidasar , Churu 

Sub: Show cause notice for intended directions for depositing of Environmental Compensation 
under Section 31A of the Air (Prevention and Control of Pollution) Act, 1981& Section 33A of the 
Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble 
Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union 
of India & Others and the Hon'ble National Green Tribunal in Original Application No. 
606/2018- Compliance of Municipal Solid Waste Management Rules, 2016. 

Ref: - Hon'ble NGT order dated 24.04.2024 
1. And where the Air (Prevention and Control of Pollution) Act, 1981 & Water (Prevention and 

Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”) have come into force 
in whole of the country, w.e.f. 16/05/1981 & 23/06/1974 

2. And where the Air & Water Acts have been enacted to provide for the prevention, control and 
abatement of air & water pollution and for maintaining and restoring the wholesomeness of airé& 
water. 

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called 
as the” Board”) has been conferred power to take such steps as are deemed necessary for the 
prevention control & abatement of air & water pollution. 

4. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
shall without previous consent of the State Board, establish or operate any industrial 
plant/activity which is likely to cause air & water pollution in environment 

5. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
discharge or cause or permit to be discharge/emission of any air and /or water pollutant in excess 
to the standards laid down by the State Board. 

6. And whereas, you are operating the unit/establishment/ entity (hereinafter referred to as the 
industry) in the name of M/s Bidasar Forge Ind, which is engaged in operating an industrial 
plant /operation / process at H-40 RIICO Bidasar , Churu and during the process the industry 
discharges air &/ or water pollutants 

ot hercia, yom e, WA, 01/90 Doi-Il o SMeAfrE &, g, o — 333001 CP-01/90, Raj Complex, First Floor, RTICO Phase-II Jhunjhunu(Rajasthan)-333001 
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7. And whereas unit was inspected by the Board officials on dated 29.01.204 floor 30.01 .2024.

8. Arid whereas, ShowCause Notice ofintended closure directions under provision of Section 31(A)

ofAirActand/orsection EA of the water ac: was issued vide this office letter(s) dated 01.02.2024

for the reasons m.entionedII\mean.

9. And whereas, the above observations indicate that the industry has failed to comply with the

proviHcins of Air Act and various directions of the Hon'bIe Courts and Hoo'ble National Green

Trilrunal (NGT) and/ orby itiaking disRarge ofemissions has caused grave damage tothe

environzrient which can hecategorized es st ificantly huge win Rras-e consequences on the

envirorurient, public health end flora dt fatiru.

i 0. And whereas, the Hon'ble Supreme Cpurt in Writ Petition Civil No. 375/2012 Paryavaran

Soraksha Samiti & Anr. Vs Union of India 8r Others and the Hon'b'le NGT in Original

Application No. 606/2018 Compliance ofMunicipal SlidWmtemanagement itules, 2!016 and in

several other cases has directed the Board o impose Environmental Com;›enia0on on all the

individuals/ units/ industries/ mines/ Nsitution enbties ck-. who are causing marriage to the

wviionment on theprinciple of 'POLLUTEh PAYS'.

1 I. And whereas, Hon'ble NGT inmatter of OF NO lJ2fn3, Gopal fiurjar As State of Rajasthan

& Ozs vide ordez dtd 24.0t.2024 has issued II\e directJons to impose Ezrvizenmenta}

Compensafion on thede£aulfer un•ts for I:neir past violations and has directed the Board to

isnplemezit the sameforrestorafion of environmental damages caused tothe environment.

12. And whereas, theindustry is liable to pay damages. i.e. F.nsiznrimentalC onnpensahoin on tile basis

of 'Polluter Pays Principle as directed by the Ifon'ble Supreme Court andI !on’ble CGI' invarious

13. And v•hereas, die environment compensation is issued for reported non-complianceoL toiat8

{i.e. from 29.01.2024 to 09.02.2024} tot the urns

i4. And whereas, the Board hasn timated the amount ‹if environmental compensañon tobe tevied

pn the industry as Rs. 4fXi0Q/- on the basis of ”POLLUTER PAYS PRINCIPLE”.

\5. And whereas, the State Board inperformance of its dubes under theActs. is competent toissue

any directioru under section 32A of the Air Act and/or3 A oftheWater Act inwriting to any

person, oHirer or auth nty and such persury officer or authority shah be bound tocomply ttly

such directions.

8ir8t Fioot, RIICO Phase-ll,Jhuajhunu(Rajasthan}-â33flOl
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And whereas unit was inspected by the Board officials on dated 29.01.204 &/or 30.01.2024. 
And whereas, Show Cause Notice of intended closure directions under provision of Section 31 (A) 
of Air Actand/ or section 33A of the water a vas issued vide this office letter(s) dated 01.02.2024 
for the reasons mentioned therein. 
And whereas, the above observations indicate that the industry has failed to comply with the 
provisions of Air Act and various directions of the Hon'ble Courts and Hon'ble National Green 
Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage to the 
environment which can be categorized as significantly huge with grave consequences on the 
environment, public health and flora & fauns. 

10- And whereas, the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran 
Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT in Original 
Application No. 606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in 
several other cases has directed the Board (0 impose Environmental Compensation on all the 
individuals/ units/ industries/ mines/ institution entities etc. who are causing damage to the environment on the principle of 'POLLUTER PAYS'. 

11 And whereas, Hon'ble NGT in matter of OA NO 186/2023, Gopal Gurjar Vs State of Rajasthan & Ors vide order dtd 24.042024 has issued the directions to impose Environmental 
Compensation on the defaulter units for taeir past violations and has directed the Board to 
implement the same for restoration of environmental damages caused to the environment. And whereas, the industry is liable to pay damages i.e. Environmental Compensation on the basis of ‘Polluter Pays Principle'as directed by the Hon' 'ble Supreme Courtand Hon'ble NGT in various 
orders. 

13. And whereas, the environment compensation is issued for reported non-compliance of total § (i.e. from 29.01.2024 to 09.02.2024) for the unit. 
14. And whereas, the Board has estimated the amount of environmental ‘compensation to be levied on the industry as Rs. 40000/~ on the basis of “POLLUTER PAYS PRINCIPLE”, 

And whereas, the State Board in performance of its duties under the Acts, is ‘competent to issue any directions under section 31 A of the Air Act and/or 33 A of the Water Actin writing to any person, offcer or authority and such person, offcer or authority shall be b ound to comply with such directions, 

o B‘Nm,_m T, W 01/90 Bor11 G sivedfres &, g, TR — 333001 CP-01/90, Raj Complex, First Floor, RIICO Phase-IL Jhunjhunu(Rajasthan)-333001 



Further, the State Board inexercise or the powers conferred upon it under 31A oftheAir

Actand 33A oftheWaterActand forperformance offunctions undertheActs intends toimpose

environmental compensation against your industry as mentioned herein abeve.

In view oftheabove, this Showcause notice is being issued as to why the envirorunental

compensation asabove may notbe imposed against your industry. In case, if you wishtosubmit

any objectinn/clarification to the above intended imposition of environmental cornpensation,

you may submit your reply along with thqevidence based supporting documents inwriting/in

personby 15.05.2024, failing whichtheenvirorunentalcompensation asmentioned herein above

shall be imposed without any further notice to you in the matter.

Copy to-

1. ivlaster File, RSf’CB, Jhunjhunu.

Sincerely,

SEE & Regional Officer

9Igj 'ggpt All. @.'g}. 01 /9 I C—II afNitRW dl'4, f' •ITd — 333001
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Further, the State Board in exercise of the powers conferred upon it under 31A of the Air 

Actand 33 A of the Water Actand for performance of functions under the Acts intends to impose 

environmental compensation against your industry as mentioned herein above. 

In view of the above, this show cause notice is being issued as to why the environmental 
compensation as above may not be imposed against your industry. In case, if you wish to submit 
any objection/ clarification to the above intended imposition of environmental compensation, 

you may submit your reply along with the evidence based supporting documents in writing/in 

person by 15.05.2024, failing which the environmental compensation as mentioned herein above 

shall be imposed without any further notice to you in the matter. 

Sincerely, 

m-fi) 
SEE & Regional Officer 

- 

Copy to - 
1. Master File, RSPCB, Jhunjhunu. 

cgional Officer 
~— 

ot B, Fo e, W 01/00 Dol S shelfre &, g, ORI — 333001 
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M/ s Borawar Industries,

H-39,68,69,79 p3{CO Bidasar, fihuru

LiFE

Sub• Sltow cause notice for intended directions for depositing ofEnvironmental Coaipenaation

under Section 3iA of the Air {Prevention and Coritrxil of Pollution) Act,1981& Section 33A of the

Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble

Supreme Court inWrit Petition Civil Nn. 375/2012 Paryavaran Suraksha Samiti & Anr. Ve Union

of India & Others and the Hon'ble Nationai Green Tribunal in Original Application No.

606/2018- Compliance ofMunicipal Solid Waste Managevrient Rules, 2016.

Ref: -Honlle i'•fGT order dated 24.0d.2D24

1. And where theAir (Prevention and Control of Polli non) Act, 1981& Water (Prevention and

Conool ofPullution) Act, 1974 (hereinafter referred to as the “Wster Ach’) have come info force

in u,'hole of the countiy, w.e.f. 16/05/198s frU/06/1974.

2. And where theAirA Water Acts have been eiiacted to prux›de for the prevention, control and

abatezrient of airß 'ater pollution and for maiotaining and restoring the wholesomeness ofair&

water.

And whereas keeping this in view theRajasthan Site Poßuöon Control Board (hereinafter called

as the” Board”) has been conferred power totake such steps as are deemed necessary for the

prevention control& abatement ofair& water pollution.

4. And whereas, under theprovision uf Section 21 of the Air Act& L3 of the water act, no person

shafl without previous content erf die State Board, establish or nperate any Industrial

plant/ acovity which is likely to cause air& water poßuöon Inenvironment.

5. And whereas,u nder theprovision of Section 21 of the Air Act 6r 23 of the water act, no persnn

d ischarge or cause or peroiit to be dischaPge/ et ission of any air and /or water poilutant in excess

to the standards laid down bytheState Board.

And whereas, you nre operating the unit/establishment/ enöty (heremafter referred to as the

industiy) ir the name of M/s Borawar Industries, which is engagcd in operating an indusöial

plant /operation /prqcess at H-39,6ß,69.70 RII CO Bidasar, Churu and during the process the

indostry discharges air&/or water pollutants.

CP- t/90, Raj Complex, First moor, RIICO Phase-ll,Jhunjhunu(Rajasthan)-35$0tI1
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No. RPCB/ROJIN/ Gen- / 33 6~337 Date: ig{bw,wuf 

M/s Borawar Industries, 

H-39,68,69,70 RIICO Bidasar , Churu 

Sub: Show cause notice for intended directions for depositing of Environmental Compensation 

under Section 31A of the Air (Prevention and Control of Pollution) Act, 1961& Section 33A of the 

Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble 

Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union 

of India & Others and the Hon'ble National Green Tribunal in Original Application No. 

606/2018- Compliance of Municipal Solid Waste Management Rules, 2016. 

Ref: - Hon'ble NGT order dated 24.04.2024 

1. And where the Air (Prevention and Control of Pollution) Act, 1981 & Water (Prevention and 

Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act’) have come into force 

in whole of the country, w.e.f. 16/05/1981 & 23/06/1974. 

2. And where the Air & Water Acts have been enacted to provide for the prevention, control and 

abatement of air & water pollution and for maintaining and restoring the wholesomeness of air& 

‘water. ’ 

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called 

as the” Board”) has been conferred power to take such steps as are deemed necessary for the 

prevention control & abatement of air & water pollution. 

4. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 

shall without previous consent of the State Board, establish or operate any industrial 

plant/activity which is likely to cause air & water pollution in environment 

5. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 

discharge or cause or permit to be discharge/ emission of any air and/or water pollutant in excess 

to the standards laid down by the State Board. 

6. And whereas, you are operating the unit/establishment/ entity (hereinafter referred to as the 

industry) in the name of M/s Borawar Industries, which is engaged in operating an industrial 

plant /operation /process at H-39,68,69,70 RIICO Bidasar , Churu and during the process the 

industry discharges air &/or water pollutants. 

o P, W ad, 9. 01/00 Do dt stenfre dm,  gEe, o — 333001 
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7. And whereas unit was iftspectnd by the Boatd officials on dated 29.04.204 &/or 30.01.2024.

8. And whereas, ShowCaiiee Motice of irttended closure diiecöons under provision ofSection 31(A)

of Au Act and/orsection 33A of the water actwas issued vide this office fetter(s) dated 01.02.2024

for the reasons menboned herein.

9. And whereas, the above observations indicate that the industry has failed to compty with ihe

provisioos of Air Act and various directions of the Hon'ble Courts and Hon'bIe 1'4ational Green

Triburial {NGT) and/ or by making discharge of emissions has caused grave damage tothe

environrrient which can be categorized as significantty huge with grave consequences on the

envirorunent, public health and ftoraß fauna.

10. And whereas, the Hon'ble Supreme Cou rt in Wrif Petition Civil No. 375/2012 Paryavaran

Suraksha Sairiiti & Anr. Vs Union of India& Others and the Hon'ble NGT m Original

Applicaticm No. 606/2618Cozripliance of Murliup0} SolidWasteUapagement ItuIes, 2016 and in

several pther cases has directed the Board tr› imposc Environmental Compensation on all the

mdividuals/ units/ industries/ mines/ insötution enhties etc. who are causing danaage to the

environment on theprinciple of ‘POLLUTER PAYS›’.

11. And whereas,H on'ble NGT in matter uf OA NO 186/2023, Gopal C•urjar Va State of Rajasthan

& Ors vide order dtd 24.04.20Z4 has issued the directione to iinpose Envirormiental

Compensation on thedefauller uriits fOr their pasl violations and haß directed the Board to

implementtheeameFoxxesioratio'ri et eitvixorwnerttal damages causedtothe environment.

i2. And whereas, theindustry is liable to pay damages i.e. Environmental Compensatipn on thebasis

of 'Pol]uter Pays Principle' as directed by the Hon'ble Suprenie Courtand Hon'ble SGT invarious

And whereas, the environment compensaöon'iß issued for reported noii <o•upliance of total 21

{i.e. from 29.ßl.2024 to t9.02.2024) for the urüt.

And whereas, theBoard has estimated the amount ofenvironmental Kompensation tobe levied

on the ndustry asRnt -of\thebaséuf”POLLUTERP ANS› PkttdClPLE",

any directions under section 31A of the Air Act and/or 33A oftheWater Act inWfitiflg to any

person, officer or authority and such [Person, officer or authority sha(1 be bound tocomply with

such directions.
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B And whereas unit was inspected by the Board officials on dated 29.01.204 &/or 30.01.2024. 
And whereas, Show Cause Notice of intended closure directions under provision of Section 31(A) ” 

of Air Actand/ or section 33A of the water act was issued vide this office letter(s) dated 01022024 
for the reasons mentioned therein. 

9. And whereas, the above observations indicate that the industry has failed to comply with the 
provisions of Air Act and various directions of the Hon'ble Courts and Hon'ble National Green 
Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage to the 
environment which can be categorized as significantly huge with grave consequences on the 
environment, public health and flora & fauna. 

10. And whereas, the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran 
Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT in Original 
Application No. 606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in 
several other cases has directed the Board to impose Environmental Compensation on all the 
individuals/ units/ industries/ mines/ institution entities etc. who are causing damage to the 
environment on the principle of 'POLLUTER PAYS, 

11. And whereas, Hon'ble NGT in matter of OA NO 186/2023, Gopal Gurjar Vs State of Rajasthan 
& Ors vide order dtd 24042024 has issued the directions to impose Environmental 
Compensation on the defaulter units for their past violations and has directed the Board to 
implement the same for restoration of environmental damages caused to the environment. 

12. And whereas, the industry i liable to pay damages i e. Environmental Compensation on the basis 
of 'Polluter Pays Principle' as directed by the Hon'ble Supreme Court and Hon'ble NGT in various 
orders. 

13. And whereas, the environment compensation'is issued for reported non-compliance of total 21 

(ie. from 29.01.2024 to 19.02.2024) for the unit. 
14. And whereas, the Board has estimated the amount of environmental compensation to be levied 

on the industry as Rs. 105000/~ on the basis of “POLLUTER PAYS PRINCIPLE”. 
15. And whereas, the State Board in performance of its duties under the Acts, is competent to issue 

any directions under section 31 A of the Air Actand/or 33 A of the Water Act in writing to any 
person, officer or authority and such person, officer or authority shall be bound to comply with 
such directions. 

T pieta, o ), Wl 01,/90 Boi-1| Gt shedfres &, Y, ORI — 333001 
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Further, the State Bc›ard in exercise of the powers conferred upon itunder 31A oftheAir

Act and 18A oftheWater Actand forperformance offunctions under theActs intends toimpose

environmental compensation against your industry as mentioned herein above.

In view oftheabove. this showcause notice is being issued as towhy the environmental

compensation asabove may notbeimposed against your indusHy. Incase, if you wish tosubmit

any o@eciion/clarification to the above intended imposition of environmental compensation,

you may submit your reply along with theevidence based supporting documents inwriting/in

personby 15.05.2024, failing which theenvironmental compensation asmentioned herein above

shall be imposed without any further notice toyou in the matter.

Copy to-

1. Master File, RSPCB, Jhunjhunu.

Sincerely,

SEE & Reginnal Officer

CP-01/90, Raj Complex, First Fieor, ltIICO Phase-ll,Jhunjhunu{Rajasthen)-33300i
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Further, the State Board in exercise of the powers conferred upon it under 314 of the Air 

Actand 33 A of the Water Actand for performance of functions under the Acts intends to impose 

environmental compensation against your industry as mentioned herein above. 

In view of the above, this show cause notice is being issued as to why the environmental 

compensation as above may not be imposed against your industry. In case, if you wish to submit 

any objection/clarification to the above intended imposition of environmental compensation, 

you may submit your reply along with the evidence based supporting documents in writing/in 

person by 15.05.2024, failing which the environmental compensation as mentioned herein above 

shall be imposed without any further notice to you in the matter. 

Sincerely, 

SEE & Regional Officer 
N 

Copy to - 

1. Master File, RSPCB, Jhunjhunu 

onal4ffficer 
—~— 

o e, woH e, W 01/90 Bui-1 I slveifie &m, g, o — 333001 
CP-01/90, Raj Complex, First Floor, RIICO Phase-II,Jhunjhunu(Rajasthan)-333001 



8
REGIONAL OFF'ICE

RnJASTHAKSTATEPOLLUTlOhf COI4TROL BOARD,JHUNJHUHU

www.enwimnment.raJaethan.gov.in

No. RPCB/ROJJN/ Gen- / 19 3 R

M/s MW. Industries,

Sub' Shnwtause nntice for intended directions for depositing ofEnvironmental Compensation

under Section 31A nfthe Air {Prevention and Control ofPolIutionJ Act, 198l& Section 33A of the

Water lPre^erition and Coxitvol of PollutionJ Act, 1974 in compliance nf prdere of the Hon'ble

Supreme Court inWrit Petition Civil No. 375/2D12 Paryavaran Suraksha Samiti & Anr. Vs Union

of India& Othere and the Hon'ble National Green Tribunal in Original Application No.

6B6/2•018- Compliance nfMunicipal Solid Waste Management Rulee, 2016.

Ref: - Hon'ble NGT order dated 24.04.2024

1. And where theAir(Prevention and Control of Pollution) Art, 1981& Water (PrevenLinn and

Control of Pollution) Act, t974 (hereinafter referred to as the ”Water AT) have come into force

in whole ofthecountry, w e.f. 16/ 05/ 1981& 23/ 06/ 1974.

And where theAir& Water Acts have been enacted to provide forthe prevention, control and

abatezrient of air 6r water pollution and for na intain›ng and restoring the wholesomeness ofairdc

And whereas keeping this in view theRajasthan State Pollufion Control Board {hereinafter called

as the” Board“) has been conferred power totake such steps as are deemed necessary for the

prevention control& abatement ofairSr water pollution.

4. And whereas, tinder the provision of Section 21 of the .Air Act & 23 of the water act, no pernon

shall without previous consent of the State Board, establish or operate any industrial

planl/activity which is likely to cause air& water polluaon inenvironment.

5. And whereas, under theprovision of Section 21 of the Air Acth 23 of the water act, no person

discharge or cause or permittobed ischarge/emission ofany airand/orwater pollutant in excess

to the standards laid down bytheState Board.

And whereas, you are operahng theunit/establishment/ entity (hereinafter referred to as the

industry) in the name ml!Mfz M.S. Industries, which is engaged in operating an industrial plant

/operation/ process at H-38 RIICO Bidzsarg,C huru and during the process the induxtry

discharges air4r/or water pollutants.

CP- i/%, Raj Complex, First Floor, RIICO Pftase-ft,}hunjhunu{Rajasthan)-3330ffi

P"S‘ No- 
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No.RPCB/ROJIN/ Gen-  / R3AY - 324~ Date: R9 { o[ 2=ty 
M/s MS. Industries, 
H-38 RIICO Bidasar , Churu 

Sub: Show cause notice for intended directions for depositing of Environmental Compensation 

under Section 314 of the Air (Prevention and Control of Pollution) Act, 1981& Section 33A of the 
Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble 

Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union 

of India & Others and the Hon'ble National Green Tribunal in Original Application No. 

606/2018- Compliance of Municipal Solid Waste Management Rules, 2016. 

Ref: - Hon'ble NGT order dated 24.04.2024 

1. And where the Air (Prevention and Control of Pollution) Act, 1981 & Water (Prevention and 
Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”) have come into force 
in whole of the country, w.e.. 16/05/1981 & 23/06/1974 

2. And where the Air & Water Acts have been enacted to provide for the prevention, control and 
abatement of air & water pollution and for maintaining and restoring the wholesomeness of airé& 
water 

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinatter called 
as the” Board”) has been conferred power to take such steps as are deemed necessary for the 
prevention control & abatement of air & water pollution. 

4. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
shall without previous consent of the State Board, establish or operate any industrial 
plant/activity which is likely to cause air & water pollution in environment. 

5. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
discharge or cause or permit to be discharge/emission of any air and/or water pollutant in excess 
to the standards laid down by the State Board. 

6. And whereas, you are operating the unit/establishment/ entity (hereinafter referred to as the 
industry) in the name of M/s M.S. Industries, which is engaged in operating an industrial plant 
/operation /process at H-38 RIICO Bidasar,, Churu and during the process the industry 
discharges air &/or water pollutants. L 
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And whereas unit was inspeHed by theßoard officlals on dated 29.01.204 A/or 30.01.2024.

And whereas,ShowCause Notice of intendedclosure direcäens under provislon ofSection 31(A)

of Air Act and/or section 33A of tße waterectwas issued vide this office fetter(s) dated 01.02.2024

for the reasoru inentioned therein.

Avv1 whereas, the al;.tue oYrservations indicate thai the inaustry has failed to comply with the

provisions of Air Act and various direröoru of the Hon'ble Courts and Hon'ble National Green

Tribunal (NCT) and/ or by making discharge of emissions has caused grave öarnage In the

eRvfTOnDiPrtt WftiCh Carl be CafP§OfiZeÖ as Si$r\ificaftH/ huge Y¥ith graVe COftseQUeFlCe5 Ofl the

environment, public health and flora dv fatirta.

And whereas, the Hon'ble Supreme Court m YVrit Petiöon Civil No. 375/2012 Paryavaran

Suraksha 5arßiö ‹k Anr. Vs Uruon of India di Others and the Hp8'bIe NGT in Original

Applicabon No. 606/2018 Compliance ofMurucipal Solid WasteManagement Rules, 2016 and in

several other cases has directed the Board toimpose Environmental Comperuation on alt the

individuals/ unia/ indiisfries/ eines/ w›sßtubow enhties etc. who ttre causing damage tothe

environment an theprinciple of 'POLLUTER PAYS'.

And whereas, Hon'ble NGT ineinerofOA NO 18§/2023, CopalG urjar Vo State of Rajaxthnn

& Ors vide order dtd 24.04.2024 has issued the directions to impoee Environmental

Coiiipensation on the defaulter units for their pasl violatioris and has directed the Bosrd to

implement thesameforrestoration of envirnnmental damages caused tothe environment.

Atd whereas, theindustry is liabJe to pay tlamagesi e. Environmental Couipensation on thebasis

of 'Polliiter PapsPriwciple' as dirwcted @ the Hon'b1e SupremeL.ourt and HomieNGT invarious

And whereas, the environment compensahon issued forreported non-coro.pliarice of total 56

(i.e. from 29.01.2024 to 22.03.2ß24) for the unit.

14 And whereas, the Bcard hats esÖnlated Lhe amount nfenvironmental cnmperisalzon to be levied

rin the industry as Rs. 29i2 -on thebasis of“POiLUTER PAYS PktINCIPLE•,

ans diiccticins unfier secñon ñ1A oftheAir Act and/or33A oftheWater Act inwriting to any

person, of/icer or authc'rity and such person, officer or authority shall be bound tocomply with

such directions.

CF-01/90, Raj Comptex, f•i*st Floor, HIICO Phase-II,Jhunjhunti(Rajasthan)•3330ot

Po-,c No —-£0 
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7. And whereas unit was inspected by the Board officials on dated 29.01.204 &/ or 30.01.2024. 

8. And whereas, Show Cause Notice of intended closure directions under provision of Section 31(A) 

of Air Act and/ or section 33A of the water act was issued vide this office letter(s) dated 01.02.2024 

for the reasons mentioned therein. 

9. And whereas, the above observations indicate that the industry has failed to comply with the 

provisions of Air Act and various directions of the Hon'ble Courts and Hon'ble National Green 

Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage to the 
environment which can be categorized as significantly huge with grave consequences on the 
environment, public health and flora & fauna. 

10. And whereas, the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran 

Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT in Original 

Application No. 606/ 2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in 
several other cases has directed the Board to impose Environmental Compensation on all the 
individuals/ units/ industries/ mines/ institution entities etc. who are causing damage to the 
environment on the principle of 'POLLUTER PAYS'. 

11. And whereas, Hon'ble NGT in matter of OA NO 186/2023, Gopal Gurjar Vs State of Rajasthan 

& Ors vide order dtd 24.04.2024 has issued the directions to impose Environmental 

‘Compensation on the defaulter units for their past violations and has directed the Board to 
implement the same for restoration of environmental damages caused to the environment. 

12. And whereas, the industry is liable to pay damages i.e. Environmental Compensation on the basis 

of Polluter Pays Principle’ as directed by the Hon'ble Supreme Court and Hon'ble NGT in various 

orders. 

13. And whereas, the environment compensation is‘ued for reported non-compliance of total 56 
(i.e. from 29.01.2024 to 22.03.2024) for the unit. 

14. And whereas, the Board has estimated the amount of environmental ‘compensation to be levied 

on the industry as Rs. 291200/- on the basis of “POLLUTER PAYS PRINCIPLE”, 

15. And whereas, the State Board in performance of its duties under the Acts, is competent to issue 
any directions under section 31 A of the Air Actand/or 33 A of the Water Act in writing to any 
person, officer or authority and such person, officer or authority shall be bound to comply with 
such directions. 

I P, g e, W 01/90 Swi- At st 4, g, o — 33001 
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Further, the State Board inexercise of the powers conferred upon it under 31A oftheAir

Actand 33A oftheWaterActand forperformance offunctions under theActs intends toimpose

ruxtental compensation against your industry as mentioned herein above.

In view oftheabove, this show cause notice is being issued at to why the envLo oriental

compensation asabove may notbe imposed against yourindustry. In case, if you wishtosubmit

any objection/clarification to the above intended imposition of environmental compensation,

you may submit your reply along with theevidence based supporting documents inwriting/in

person by 15.05.2024, failing which theenvironmental compensation asmentioned herein abr›ve

shall be imposed without any further notice to ynu rulematter.

COpy to:-

l Master Fde, RSPC8, Jhunjhunu.

CP n/90, Raj Cnmplex. Firm n«»r, nnco

Sincerely,

SEE & Regional Officer

Phase-FI,Jh unjhiinti(Rajasthan}-333001
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Further, the State Board in exercise of the powers conferred upon it under 31A of the Air 

Actand 33 A of the Water Actand for performance of functions under the Acts intends to impose 

environmental compensation against your industry as mentioned herein above. 

In view of the above, this show cause notice is being issued as to why the environmental 
compensation as above may not be imposed against your industry. In case, if you wish to submit 
any objection/ clarification to the above intended imposition of environmental compensation, 
you may submit your reply along with the evidence based supporting documents in writing/in 
person by 15.05.2024, failing which the environmental compensation as mentioned herein above 
shall be imposed without any further notice to you in the matter. 

Sincerely, 

7 
_-&! ) 

SEE & Regional Officer 

N 

Copy to :- 

1. Master File, RSPCB, Jhunjhunu 

al OffCer 

I e, o ad, 9. 01/90 di—i| d siteifre &, g, oA — 333001 
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No.RPCB/RO JJN/Cen- / J3 z 2AD

lv1/s Novatex Industries,

1-t-19-20 RIICO Bidasar, Oiuru

uFr

Sub: Showcause notice for intended directions for depositing of Environmental Compensation

underSection 38A of the Air (Prevention and Control of Pollution) Act, J98ldc Section S3A of the

Water(Prevention and Control of Pollution} Act, 1974 in compliance of ordere of the Hon'ble

Supreme Court inWrit Petition Civil No. 375/2012 Parysvaran Siirakaha Samiti& Anr. Va Union

of Indie & Others and the Hon'ble National Green Tribunal in Original Application No.

606/2018- Compliance ofMunicipal Solid Waste Manngezrient Rules, 2D16.

Refi -H on'ble J"4GT order dated 24.04.2024

1. And where theAir(Prevenhon and Control of Pollution) Act, 1981& Water (Prevention and

Control of Pollution) Act, ]974 (hereinafter referred to as the ”Water Act”) have come into force

in whole ofthecountry, w e.f. 16/05/1981& 23/06/1974.

2. And where theAir& Water Acts have been enactrd toprovide for the prevenöon, control and

abatement ofair‹'r waR.z pollutinn and for niaintaining and restoring the Wholenonienesn rif air&

later-

3. And u.'hereas keeping this m view theRajasthan State PolJufion Control Board (hereinafter ca lleij

a.s the" Board”) has been conferred power tr› Lake such steps as are deemed necess*fy for the

prevention control fi abetezrient of air 8i water poliution

4. And whereas, under theprovision of Uctifiri 21 of the Air Act & 23 of the water act, no person

shall v•’itht›ut precious consent of the State Doard, establish or opera te any industria!

plant/acövity vr'hich is likel}' to cause air& v.'ater pollution ui envirr›nment.

5. .4nd whereas, under theprovision of Section 21 of tlii' Air . ïi1 h 23 of the water act, no persoo

discbarge or cause orperriiil to de disrli'‹rge,'eniission of a:ij' air iin‹l,‘ or water pollu tant iii cxi s

to the standards laid down by IIte itate 0carcT

6. And w'hereas, yini are c›perakng the urñt/ establishment/ enlity (hereinafter referred to as the

And \stzy} m \he naate ol M/s f4ovatex \ndustztes, 'hirh in engaguc\ in operating an industrial

plant /operahun/ process atH-1S 20lttlCO Bidasar, Churu andduring Lheprocess the inctusLry

dwhazges air6c/or water pollutants.

, Æï9 aa, &.6. 017e0 W— II 'f'a 9si, — 3s30o1
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No.RPCB/ROJIN/ Gen-  / 832 ~223 Date: 23] o 2oy M/s Novatex Industries, 
H-19-20 RIICO Bidasar , Churu 

Sub:  Show cause notice for intended directions for depositing of Environmental Compensation 
under Section 31A of the Air (Prevention and Control of Pollution) Act, 19814 Section 33A of the 
Water (Prevention and Control of Pollution) Act, 1974 in compliance of orders of the Hon'ble 
Supreme Court in Wit Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union 

of India & Others and the Hon'ble National Green Tribunal in Original Application No. 

606/2018- Compliance of Municipal Solid Waste Management Rules, 2016. 

Ref: - Hon'ble NGT order dated 24.04.2024 

1. And where the Air (Prevention and Control of Pollution) Act, 1981 & Water (Prevention and 
Control of Pollution) Act, 1974 (hereinafter referred to as the “Water Act”) have come into force 
in whole of the country, w e f. 16/05/1981 & 23/06/1974 

2. And where the Air & Water Acts have been enacted to provide for the prevention, control and 
abatement of air & water pollution and for maintaining and restoring the wholesomeness of airé& 
water 

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called 
as the” Board”) has been conferred power to take such steps as are deemed necessary for the 
prevention control & abatement of air & water pollution. 

4. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
shall without previous consent of the State Board, establish or operate any industrial 
plant/activity which is likely to cause air & water pollution in environment. 

5. And whereas, under the provision of Section 21 of the Air Act & 23 of the water act, no person 
discharge or cause or permit to be discharge/ emission of any air and/or water pollutant in excess 
to the standards laid down by the State Board 

6. And whereas, you are operating the unit/establishment/ entity (hereinafter referred to as the 
industry) in the name of M/s Novatex Industries, which is engaged in operating an industrial 
plant /operation / process at H-19-20 RIICO Bidasar , Churu and during the process the industry 
discharges air &/or water pollutants. 

W BieqeE, yo e, WA 01/00 o1l S shtedfs &, g, o — 333001 
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7. And whereas unitwas inspected by the Board officials on dated 29.01.20d 4r/or 30.01.2024.

And whereas,ShowCause Notice of intended closure directions under provision ofSection 31(A)

of A*r Act and/orsection 33A of the waferactwas icsuedvide t+tis office Ietter(s) dated 01.02.2024

for the reasons mentioned therein.

9. Anci whereas, theabnve observations indicate that the industry has failed to tomply witlt the

prcvisitms crf Air Act arid vañr›us directions of die Hen‘b1e Courts and Hon'b1e National Green

Tribunal {NGT) and/ orby retaking discharge of emissions has caused grave damage tothe

environment which can be categorized as significantly huge with grave consequences on the

envvonooeni,pubtichestthandflor&d(auna.

And whereas, the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran

Suraksba Sami0& Anr. Vs Union of India & Others and the Hon'ble MCT in Original

Application No. $06/2018 ComplianceofMunicipalSolidWasteManagement Rules, 2036 and in

several other cases has directed the Board to impose Envirr›nmental Comperuation on all the

individual/ units/ industries/ mines/ institulaon entities etc. who are causing damage tothe

environment on theprinciple of 'POLLUTEC PARS'.

And whereas, Hon'ble NCT inmatter of OA NO l86/2ß23, CopalG urjar Vs State of Rajaslhan

& Ors vide order dtd 24.04.2424 has issUed the direflipns to impose Environmental

Corripensation on the defaulter units fur their past violations and has directed the Board to

implement thesameforrestoration of en vironniental damages caused tothe envirormient.

And whereas, theindustry is liable to pny damages i.e. Envir‹inmenFn{ Compensation on thebasis

of 'f-olluter PaysPrinciple' as direcled by the Hon'b1eSupreme Lourt and Hon'b1e NGT invarious

orders.

And whereas, the environment compensation is issued for reported non-compliance nf total 48

{i .e. Tom f .02.2 24 In1A02.2024) forthe unit.

And whereas, the Bored he estimated the amount ofen ironmental compensation tobe levied

on the industry as Rs 9fDf }f- on the basis cif “POLLI.ITER PAYS PRINCIPLE”.

And hereas, the State Board inperformance of its duties under theActs, is competent toissue

any direchons under Section 31A of the Air Act and/or 33A ofLire ¥Vater Act in writing toany

person, officer of authority and such person, officer or 8utiiority shall be bound totomply with

such directions.

Mg No-53 

& prafea 
REGIONAL OFFICE 

NISTRIT X15Y JguoT FRi=vT Aved, gy E%Hfg 
RAJASTHAN STATE POLLUTION CONTROL BOARD, JHUNJHUNU 

Email:-rorpeb.jjn@gmail.com 
www.environment.rajasthan.gov.in 

7. And whereas unit was inspected by the Board officials on dated 29.01.204 &/or 30.01.2024. 
8. And whereas, Show Cause Notice of intended closure directions under provision of Section 31(A) 

of Air Actand/orsection 33A of the water act was issued vide this office letter(s) dated 01.02.2024 
for the reasons mentioned therein. 

9. And whereas, the above observations indicate that the industry has failed to comply with the 
provisions of Air Act and various directions of the Hon'ble Courts and Hon'ble National Green 
Tribunal (NGT) and/ or by making discharge of emissions has caused grave damage to the 
environment which can be categorized as significantly huge with grave consequences on the 
environment, public health and flora & fauna. 

10. And whereas, the Hon'ble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran 
Suraksha Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT in Original 
Application No. 606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in 
several other cases has directed the Board to impose Environmental Compensation on all the 
individuals/ units/ industries/ mines/ institution entities etc. who are causing damage to the 
environment on the principle of 'POLLUTER PAYS'. 

11. And whereas, Hon'ble NGT in matter of OA NO 186/2023, Gopal Gurjar Vs State of Rajasthan 
& Ors vide order dtd 24042024 has issued the directions to impose Environmental 
Compensation on the defaulter units for their past violations and has directed the Board to 
implement the same for restoration of environmental damages caused to the environment. 

12. And whereas, the industry is liable to pay damages i.e. Environmental Compensation on the basis 
of olluter Pays Principle'as directed by the Hon'ble Supreme Court and Hon'ble NGT in various 
orders. 

13. And whereas, the environment compensation is issued for reported non-compliance of total 18 
(i.e. from 01.02.2024 t0 16.02.2024) for the unit. 

14. And whereas, the Board has estimated the amount of environmental compensation to be levied 
on the industry as Rs. 90000/- on the basis of “POLLUTER PAYS PRINCIPLE”, 

15. And whereas, the State Board in performance of ts duties under the Acts, is competent to issue 
any directions under section 31 A of the Air Actand/or 33 A of the Water Act in writing to any 
person, officer or authority and such person, officer or authority shall be bound to comply with 
such directions. 
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Further, the State Board inexercise of the powers conferred upon it under 31A oftheAir

ACt 8Cd 33A oftheWater Act and forperformance offunctions undertheActsintends toimpose

environmental compensation against yntir indusoy asmentioned herein above.

In view oftheabove, this show cause notice is being issued aS to why the environmental

compensation asabove may nutbe imposed against your industry. In case, if you wish tosubmit

any objectinn/ clarification to the above intended imposition of environmental compensation,

you may submit your reply along with theevidence based supporting documents inwriting/in

person by 15.05.2024, failing whichtheenvironmental compensation asmentioned herein above

shall be imposed without any further notice to you in the matter.

Copy to.-

1. Master File, R.SPCtl. Jhunjhunu.

Sincerely,

SEE & Regional Officer

CP-Q1,90, Raj Complex, first Floor, RIICO Phue-ll,Jhunjht*no{Rajasthan533300j

fi,fll No~-5Y 
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Further, the State Board in exercise of the powers conferred upon it under 31A of the Air 

Actand 33 A of the Water Actand for performance of functions under the Acts intends to impose 

environmental compensation against your industry as mentioned herein above. 

In view of the above, this show cause notice is being issued as to why the environmental 

compensation as above may not be imposed against your industry. In case, if you wish to submit 

any objection/ clarification to the above intended imposition of environmental compensation, 

you may submit your reply along with the evidence based supporting documents in writing/in 

person by 15.05.2024, failing which the environmental compensation as mentioned herein above 

shall be imposed without any further notice to you in the matter. 

Sincerely, 

al) 
SEE & Regional Officer 

Copy to = 

1. Master File, RSPCB, Jhunjhunu. 

Regiommfi 
— 
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KNOWALLMENbythèse presente that I.’wo the undersigned

.w/our true and lawful attorneys, for me/us in my/our name, and on my/ourbeha'If to appear pleadid actin

be said case, and more particularty tobraw, makes present, withdraw, amend, represent and verity petition,

plaints or written statements and tomake, presgrlf applications or petitions in the court, to present, withdra»

a receivedocuments and any money from theCourt or from the opposite paily either in execution of the

dedree orbmefwise, and on receipt of payment thereof to sign and deliver for me/ us proper receipts arid

barges for the same, tpcompromise ortoreler the casetoarbitration, to seek execution ofthe decree or

any orders in the case, todraw, make present, withdraw, amendandrepresent any memorandum oiappaalor

cross objections in any appeal arising or to seek reviews or revision of ariyJudgement, decree oro‹der in the

case, toappear, conduct and plead in all such writ/ appeals/ revisions and reviews, and to do all other lawful

acts and things as effectually as I/we cculd o lhe same whether being personally present”or otherwise,

hfylour said counselis/are also hereby authorised and empowered toinstruct, engage orappoint any other

counsel orcounsels toappear, plead and actwith or forhimAhem in.his/their absenceorotherwise as my/our

said counsel may think prcper to do so,all acts of such counsel or counsels shall be ually and similarly

bindingonme/usas ifdonebe my/oursaid counsel and as if donebyme/uspersonally.

I /we herebyagree that if any part of the said counsel's fee remains unpaid before the fi‹st h9añngof

the case, or if any hearing ofthe case be fixed on tour or at any other place except the usual court premises.

¥›en my/ our said counsel will not be bound toappear before the court. The counsel's fee now settled and

agreed tois in respect ofthis Court and for the pending proceedings only. Any fresh action hereafter taken will

entitle the counsel tofrosh fees.I /We also agree that if the case be dismissed in default our itit/›e proceeded

ex-parte underany circumstances whatsoeverthesaidcounsel shall not be held rest›o‹›sioleforthesameand

all whatsoever my/our said counsel shall do in connection with lhe said case,I/ wk db hereby agree toratify

and confirm. Any costs awarded in the case atanytime in my/ourlavou shall form part of\ha counsel’s daim

andshallbepayable tohim/them inadditlon tohis/theirfees in the casa.

INWITNESSWHEREOFI/we hav+heretosetmy/ourhand (s) al

thÏ6 I “ - N days of. anddelivaredtothesaidcouilsd(s)

Accepted
1.

3.


